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(R) of Rule 208

BHRI BEZHIYAN (Kumbakonam).
I am raising a point only to help the
Minister. He wants to suspend rule
206 (2) for the purpose of granting
Vote.on-Account, If you see the List

of Business, the Supplementary
Demands for Grants have also to
be voted. Rule 215 of the Rules of

Procedure says that Supplementary,
additional, excess and exceptional
Brants and votes of credit shall be re-
gulated by the same procedure as is
applicable in the case of demands for
grants, subject to such adaptations,
whether by way of modification, add:-
tion or omission, as the Speaker may
deem to be necessary¥ or expedient
Therefore. what is obtainable for the
Vote-on-Account should be done for
the Supplementary Demands also,
Now the Supplementary Demands are
going to come next., At that time, he
will be forced to come with another
motion for suspending the rule, un-
less he does that at this stage for both
Vote-on-Account as well as the Sup-
plementary Demands.

SHRI SOMNATH CHATTERJEE
(Burdwan): If you kindly see the
motion. it purports to suspenfi a part
of rule 206(2) as relates to “a state-
ment of the detailed estimate under
each grant divided into items”.

If you see rule 388, it says:

“Any member may, with the con-
sent of the Speaker, move that any
rule may be suspended in its apph-
cation to a particular motion be-
fore the House ...”

So, a rule can be suspended in its
entirety, but not a part of it. I raised
this question earlier also but no decl-
sion was given. The question is whe-
ther a rule of this nature can be
suspended in part. I can understand
their not wanting to comply with any
particular rule as such. But the rules
do not contemplate the suspension of
a part of a rule, It is not permissible;
either do away with the whole rule
or do not do it,

MR. SPEAKER: In this case the
difficulty is very gefiuinee On an
earlier occasion also, it was the last
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day and so an exception was wmade,
Now it can be asked, when Ii was
done on that day, why not today also?
There is no other alternative. If we
are always particular of even a com-
nm, sometimes it may not be possible,
because of the shortage of time or the
peculiar circumstances. I leave it to
your decision as to what should be
done in such circumstances.

I ask Shri Sezhiyan whether he has
any suggestion to make. There is no
day left now. So, we have *to
consider whether it is in the interest
of that State. Whatever has gone
wrong, we cannot help it. So, we
have to give a liberal interpretation
of the rules, because the circumstan-
ces are very excepfiondl. Further, it
is only a Vote-on-Account. It will
come up for discussion.

The question is:

“That in relation to the Demands
for Grants for expenditure of the
Government of Nagaland during
the financial year 1975-76, so much
of sub-rule (2) of Rule 206 of the
Rules of Procedure and Conduct of
Businesg in Lok Sabha, as relates
to %a statement of the detailixl esti-
mate under each grant divided into
items', may be suspended for the
purpose of granting Vote-on-Ac-
count by this House™

The motion was adopted.

12.50 hry.

STATUTORY RESOLUTION RE-
APPROVAL OF PROCLAMATION IN
RELATION TO NAGALAND, NAGA-
LAND BUDGET, 1875-76—GENERAL
DISCUSSION. DEMANDS* FOR
GRANTS ON GRANTS ON ACCOUNT
(NAGALAND), 1975-76, AND SUP-
PLEMENTARY DEMANDS* FOR
GRANTS (NAGALAND), 1974.75.

THE MINISTER OF HOME A¥-
FAIRS (SHRI K. BRAHMANANDA
REDDY): Mr. Speaker, Bir, I beg to
move the following Resolution:

*Moved with the recommendation of the President.
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“That this House approves the
Proclamation issued by the Presi-
dent on the 22nd March, 1975, under
wrticle 356 of the Constitution in
relation to the State of Nagaland.”

At the general elections held in
Yebruary, 1974, in Nagaland, the
U.D.F, secured 25 seats, the NNO 23
and the Independents 12, in a House
of 80 Members. 7 Independents
joined the UDF and 5 the NNO, with
the result that the UDF became 32
strong und the NNO 28, The UDF
thus formed the Ministry head by
Shri Vizol. Subsequently, 8 NNO
Members went over to the UDF. On
March 9, 19875, 13 UDF Members join-
ed the NNO, leading to the resigna-
tion of the Vizol Ministry and forma-
tion of an NNO Ministry lgd by Shri
Jasokie on March 19, 1975, On
March 19, 1975, the leader of the
UDF claimed before the Governor
that his party had the majority in the
Legislative Assembly. The Governor
advised him that since the Assembly
was in session, the trial of strength
should take place on the floor of the
House. The Legislative Assembly of
Nagaland met on March 20, 1975, but
was adjourned hy the Speaker sine die.
The trial of strength could not take
place. According to a letter received
by the Governor from the Secretary to
the Assembly the Speaker had adjo-
urmed the House sine die because the
Ministers had ‘started taking the floor
on their own, charging that the Oppos:.
tian party had taken away 3 of *heir

i and in addition 7 Members
were also taken and necessary en-
quiry should be carried out before the
House could take up any business of
the day’.

The immediate problem of authori-
sation of expenditure from the begin-
ning of the next financia] year had to
be dealt with. The Governor explor-
ed fhe possibility whether the As-
sembly could restart sittings within
the next few duys. The Speaker's
observation was that he was fully
cognizant of the ronstitutional fmpli-
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cations but that he had made up his
mind not to resume sittings of the As-
sembly for about a month as, in his
judgment, that was the period neces-
sary for the tension to die down and
normal atmospher€ to be created. The
report of the Governor of Nagaland
dated March 20, 1975, already laid on
the Table of this House explains the
circumstances which necessitated the
issue of a Proclamation under article
356 of the Constitutlon. The issue of
Proclamation was drdered by the I're-
sident on March 22, 1975.

I would request the House to grant
its approval to {he Proclamation issu-
ed by the President on March 22, 1375,
in relation to the State of Nagaland

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Sir, I have given an
amendment stating:

“That this Housc approves the
Proclamation issued by the Presi-
dent on 22nd March, 1975, be vahd
for one day from that date and
direct the Governor to invite the
leader of the majority party in the
Assembly to form the Ministry.”

MR. SPEAKER: You don't give
even the breathing time, After all,
there should be some limit to it. I
was just seeing the order of businoss.

The Statutory Resolution approv-
ing the Proclamation, the General
Discussion on the Budget for the
State of Nagaland, the Demands [or
Grants on Account and the Supple-
mentary Demands for Grants are all
clubbed together. Item Nos. 14, 15, 16
and 17 are all clubbed together.

SHRI SOMNATH CHATTERJEE
(Burdwan): On that, on taking them
up together, I have a point of order.

MR, SPEAKER: That is the
practice,
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SHR] SEZHIYAN (Kumbakonam):
Bir, yesterday, when we raised it, my-
self and others, you sald that this can
be discussed today, that is, about the
validity of the order, You may take
up that first.

MR, SPEAKER:
up first,

SHRI SOMNATH CHATTERJEE:
I have a submission to make. Rule
206 has been partly suspended. The
speech of the Minister of Revenue
and Expenditure itself visualises that
the rules with regard to Vote on Ac-
count would be suspended. But no
motion for suspension relating to Vote
on Account, which is a separate rule
ultogether, Rule 214, has been brought,
Rule 214 has not been suspended. It
requires the items of expenditure to
be mentioned and they are not men-
tioned, So, what was visualised in
the speech of the Minister has not been
done.

I will take that

1 am reading from the speech of
the Minister:

“In the special situation of this
occasion, I seek your consent and
the indulgence of the House to
agree to suspend the rule for the
purpose of granting Vote on Ac-
cvount for the three months of
1975-76."

Vote on Account is not covered by
rule 206 =at all; it is covered by rule
214, and he has not got that rule sus-
pended. Therefore, the discussion on
Vote on Account cannot be taken up.

MR. SPEAKER: We considered
this and we came to the conclusion
that what was needed was got. Why
should we bring in unnecessary mat-
ters which are not needed?

Yesterday, some hon. members
raised some points, They may take
a few minutes each.

Mr, Sezhiyan.

SHRI SEZHIYAN (Kumbakonam)'
Yesterday I raised this point—other
members also raised it—questioning
the validity of the form in which the
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Presidential Order has been issued 0D
22nd March this year. I am oounfin.
ing myseif only to this point. This
is not a general discussion on the
merits of the decision. Of course, we
all feel, end we will speak on that
later, that the extraordinary powers
given in the Constitution to bring a
State under President's rule should
be used only where a real emergency
exists and that these powers should
not be misused. That is a different
aspect. Here having taken the decl.
sion—which decision we are going to
contest later—, the President and the
Government have come forward with
the Proclamation dated the 22nd
March, 1975, which hag been issued
under article 356 of the Constitution.
Article 356 of the Constitution pro-
vides that

“If the President on receipt of a
report from the Governor of a State
or otherwise, is salisfled thal a
situation has arisen in which the
government of the Siate cannot bhe
carried on in accordance with the
provisions of this Constitution, the
President may by Proclamation.

(a) assume tp himself all or any
of the functionis of the Gov-
ernment of the State.....

(b) declare that the powers of the
Legislature of the State shalk
be exercisable by or under
the authority of Parliament:

(c) make such incidental and
consequential provisions ag
appear to the President to be
necessary or desirable for
giving eflect to the ohjects of
the Proelamation...”

13.00 hrs.

Now, eoming to the Proclamation

dated the 22ng March, 1975, the Pre-
sident hag used article 358( )(a) to

the Government of that State and al!
powers vested in or exercisable by the
Governor of that State. That is al-
right. The secong thing i
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“dgclare that the powers cf the
Legisiatute of the said State shall

be exerciseble by or under the au-
thority of Parliament.”

That i why, we are looking into
this. The third point ig the most im-

and 1 am basing my argu-
ment on that. It says:

“make such incidental amd conse-
quential provisions as appear 10
me to be necessary o- desirable ior
giving effect to the objects of this
Proclamation, namely..."”

Now, ﬁm‘e see (il).

(ii) the operation of the follow-
ing provisions of the Constitution in
relation to that State is hereby sus-
pended..."

namely, so much of proviso to Article
3 as relates to... etc. As many as
19 items are given there. If the
whole Article or part of the Articl:
i suspended, as many as 19 items
have been suspended. All of them !
have put in the order. I will not
take the time of the House. Only
two items, 1 will mention, which, I
feel, should nnt, need not and could
not have been suspended by this Pro-
clamation. They are as follows.

I you take the Proclamation, ihe
second item after the suspension of
the proviso to Article 3, it 15 clause
(2) of Article 151 which lays down
that the reports of the
and Auditor.General of India relating
to the accounts of the State shall be
caused to be laid on the floor of the
legislative Assembly. This comes
in Chapter V. Now, the reports of
the C & A G shall be submitted to
the President who shall cause them io0
be laid on the floor of the Parliament.
Article 151(2) which is sought to be
suspended reads as follows-

“The reports of the Comptroller
and Auditor-General of India relat-
g to the accounts of a State shall

Nogalund and D.G, & S.D.G.
(Nagaland)

This 18 sought to be guspenided by the
Proclamation. ‘Then, what is the
effect? If a particular provision of
the Constitution g suspended, by a
proclamation, what ig the effect? The
effect is that this is compleiely taken
out of the Proclamation as far as the
State is concerned. Supptse, if it is
not taken out, what is the effect? If
you take the Proclamation, clause (iii)

says:

“gany reference in the Constitution
to the Governor ghall in relation to
the saig State be construed as 2a
reference there to the President and
any reference therein to the Legis-
lature of the State or the Houses
thereof shall, 1n so far as i. relates
to the functions and powers there-
of, be construed, unless the context
otherwise requires, as a rcference
to Parliament.., .”

Therefore, if you have suspended any
of the Articles here, this gne comes
into operation that wherever the term
‘Governor’ is there, the reference is
to the President and wherever the
reference is to the Assembly, the
reference is to the Perliament. So,
the effect ol this proclamation will be
that the reports of the Comptroller
and Auditor-General ielating to the
accounts of fhe State of Nageland
shall be submitted to the President
who shall cause them to be laid be-
fore the Parliament. That would have
been there. Just now by suspending
that Article, what have the Govern.
ment done is that none of the reports
of the C & A G relaling to the
accounts of the State which normally
should have been placed before the
Assembly and now, the Sarliament,
will not be laid and thig Parliament
is deprived of its powers which the
Parliament derives under Article 356
Thig power has been deprived by this
Proclamation which 1 shall say, to
that extent gocs against the constitu-
tional provisina

My second objection is with regard
to item 19—clause (2) of Article 323.
There, the reference is to the reports
of the Public Service Commission-
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There also it shall be the duty of &
State Commission to present annually
to the Clovernor of the State a report
and the Governor shall cause the copy
being placed on the Table of the
legislature there. By suspending that
one, you are depriving this House of
an opportunity to discuss the reports
of the Commission which should have
been laid on the Table of the Legisla.
ture which legislature is now here,
working in this House. This House
has been deprived uf an opportunity
and authority and power which was
vested with the legislature but it was
deprived of it. These two are the
main ones.

Why I object to this one 1s because
in the Proclamation under Article 356
it has been said rightly that the Pre.
sident is empowered by Article 356(1)
(c) to make such incidental and conse-
quentia] provisiong as may appear to
the President to be necessary or de-
sirable for giving effect {0 the chjects
of the Proclamation. And il rou see
this thing, what is really incidental
and consequential? If you take the
legal terms, you will find, these terms
are all very much defined, You can-
not just wunder the cloak of these
things suspend something as you like,
which is somewhat inconvenient to
you and all that. Submussion of the
report of the Comptrollor and Audi-
tor.General is one such fhing. Sub-
mission of the reports of the Public
Serviee Commigsion is another such
thing, If it is inconvenient, on that
score, you just cannot (o this thing
This ig my point. And, in this publi-
cation of legal termg in page 424 it
has been said ag under:

‘Incidental or consequential:—In-
cidental or consequential orders are
those which follow ag a matter of
course being necessary complements
to the main order passed without
which the latter order would be in-
complete or ineffective.’

Bo, this is the position. That is to
say, only when you find that without
the necessary consequential and inei-
denta] orders, the purpose for which
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the original order is p:l:.: will z
come incomplete, only » YOu ¢
do this. This is my vespectful sib.
mission, I feel, 8ir, suspension <of
these things is not incidental or conse.
quential. What does the latest order
say? I mean, the latest proclamation
of Presidential rule. It is the latest
cne, it is not the last one., That was
done in the case of Pondicherry on
26-3-74. In that one, when they
passed that order, what did they do?
It is pertinent to quote that one. Cor-
responding to this was, as you know,
there are provisions under the Gov-
ernment of Tinion Territories Act,
1963 which relates to Pondicherry,
There is specific item relating to audit
which is found here in Section 48. If
I read this, what I say will become
clear. I quote:

‘Section 49 of the Government of
Union Ternitories Act, 1963:—

The reporis cf the Comptroller and
Auditor General of India relating to
the accounts of a Union territory
for any period subsequent to the
date referred to in sub-section (1) of
section 47 shall be submitted to the
Administrator who shall cause them
to be laxd before the Legislative
Assembly of the Unmion Territory.”

When this Presidential Order was
issued on 28th March, 1874, it says
‘Whereas the President has assumed
the power of the Administrator' etec.
Section 49 was not suspended. Rather,
Sir, they put it rather bluntly; they
said, in relation to the said Union
Territory, less the context otherwise
requires, any reference in section 8,
23, 27, 28, 40, etc. of the Act to the
Administrator shall be construed as
reference to the President and any
reference in section 49 to the legisla.
tive assembly of the Union Territory,
in whatever form, shall, in so far as it
relates to the functioning, be constru-
ed as reference io this Parliament,
Now, the latest order has been issued
bringing States and Union Territories
in this one. Now, instead of placing
it on the Table of the Union Territory
legislature, it should be placed on the
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of our House. But they have
this to the Union Territory of
cherry. Then, why they have
recourse to this thing? There-
., I am on this point. Therefore,
tar as the Presidential Order dated
22nd March, in so far as it sus-
pends these two rules. one prohibiting
to be placed of the Comp-
roller and Auditor General and the
other one relating to Public Service
Commisgion (with reference to sub-
clause 2 of article 151 and sub.clause
2 of Article 323), to that extent. this
ig certainly violative of the provisions
and is invalid and also it goes against
the powers of this House, because. this
cuts at the very root of this function-
ing by the only watchdog function
which is available to the House and
by preventing this exerciie of control
over finances, this is something which
is against Parliamentary Democracy
and Constitution and therefore it is
my submission that itg vahdity 1s 1
guestion. This is my respectful suh-
mission. Thank you.

it

J

SHRI A. KEVICHUSA (Nagaland):
Mr, Speaker. Sir. the recent defections
and re-defection in Nagaland have
tarnished the image of the State and
the Nagaland Assembly.

MR. SPEAKER: Mr. Kevichusa, you
will get an opportunity when the
matter is taken up for discussion later.
These are some constitutional objec-
tions that are being made which you
mugt also hear. When discussion is
started, at that time I shall see that
you get the opportunity to speak.

8hri Banerjec and Shri Patel are not
here. Prof. Dandavate,

PROF. MADHU DANDAVATE
(Rajapur): I shall briefly mention one
point. That is, we must read Art. 358
in conjunction with Art. 151, Sir, the
legality and the constitutionalitv of
this particular issue is more important
because it is the rights of Parliament
and obligatitns to Parliament that
have edme lnto difficulty.
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It is true that Art. 356(1)(c) cate.
gorically says:

“make such incidental and conses
quential provisions as appear to the
President to be necessary or desir.
able for giving effect to the objects
of the Proclamation. including pro-
visions for suspending in whole or
in part the operation of any prowi-
sions of this Constitution relating to
any body or authority in the State™

This has rreat relevance because the
words ‘incidents! and consequential’
are of great significance. Some thing
is treated as ‘incidental and conse-
quential' which ultimately results in
curtailing the power and obligations
of Parliament. In that case, the real
difficulty is created, as rightly pointed
out by my colleague. For instance,
earlier clause (2) of Art., 151 rel.tes to
lay before the Legislature of a State
the reports suhmiited to the Governor
hy the Comptroller and Auditor Gen-
eral of India. Now. the effect of this
particular suspension will only mean
that these reports which could have
normally gone before the Legislature
would have come before Parliament.
Now. you can imagine the situation ve-
cause of the suspension of this parti.
cular provision. You will find that
these particular reports which will be
prepared by the Comptroller and
Auditor-General will not come before
Parliament at all. There is no State
Legislature before which they will be
placed. And, as a result of that, there
would be normally powers residing in
the hands of the Auditor-General, I
there are certain lacunae in the reports,
they will never see the light of the day
and Parliament will not be able to
scrutinise them. As a result of that,
it will not serve the public interest at
all. Therefore, it is wvery necessary
that under the cloak of Art. 356(c), we
should not allow this particular aspect
to be treated as incidental and conse-
quential, Of course, that will mean
the erosion of the rights of Parlia-
ment and, to that extent, to challeng.
ing the Constitutionalily and legality
of this particular provision.
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SHRI H. N. MUKERJEE (Cal-
cutta-North-East): Sir, may I make
my submission~

MR, SPEAKER: I only call the
Membeirs who have given thelr names.
Mr. Chatterjee.

SHRI SOMNATH CHATTERJEE:
Mr, Speaker: Sir, in this country we
bave seen that on many occasions
recourse is taken to Art. 356. Tt is
very necessary, in my opinion, that
Parliament should know what is the
real content of the powers of the
President. Kindly see that after the
President assumes to himself the
power of the executive autfority, this
Parliament assumeg the powers of the
State Legislature,

8ir, there 1s g provision here which
is very significant. It says:

“The President may make such
incidental and consequentia] pro-
visions as appear to him to be
necessary or desirable for giving
effect to the objects of the Procla-
mation, including provisions for
suspending 1n whole or in part the
operation of any provisions of the
Constitution relating to any body
or muthority in the State.”

Therefore, the President has not
been given the power here to suspend
uny other provision of the Constitu-
tion. Such a suspension must be in-
cidental to or vonsequential for the
purpose of this Proclamation. Here,
the gbjective of the Proclamation has
been to run the administration of the
State of Nagaland because the Gov-
ernmemnt of that State cannot be car-
ried on in accordance with the provi-
sions of the Constitution. Therefore,
gince the Assembly cannot be run ac-
cording to the Constitution and since
the Ministry cannot be formed or
since the Legislature cannot function
there, the primary object—the only
objeet ig to run ‘he administration in
the State of Nagaland by the Presi-
dentist Proclarmtion. You would be
grod endugh to see all the provisions
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that have been mentioned excepting
the two which are not mentioned re-
latg either to the power of the State
Legislature directly or the Counci] of
Ministers functioning there or the
functioning of the Chief Minister and
s0 on and so forth. Now, §ir, what

for the purpose of giving effect gy twe
objects. Under that each and every
provision of the Constitution cannot
be suspended. President cannot sus-
pend Article 311 which deals with the
rights of Government servants. Arti-
¢le 19 cannot be suspended under
Article 356. Incidental and conse-
quentia] provisions must be such =
are mecessary concomitant of the cb-
ject of Proclamation. It has been
defined in ™he Oxford dictionary that
‘incidental’ means ‘occurring or liable
to occur in subordinate conjunction
with something else’. How is the
object of running the administration
of the State of Nagaland, because
Assembly cannot function, being
necessarily fulfilled by disallowing or
making a provision that the audit
report will not see the light of the
day” In the name of incidental and
consequential provision the net is
sought to be thrown wider. Two very
important ftems of State activity
which have nothing to do with the
day-to-day activifies of the BState,
namely, public employment for which
the Public Service Commission js in-
tended to be one of the watch-dogs
and Comptroller and Auditor Gene-
ral's report which is essential to look
into the public expenditure are sought
to be kept out of the purview of the
legislatures. Therefore, we say this
Proclamation in so far as those two
provisions are sought tg be suspended
is not a valid Proclamation.

SHRI H. N. MUKERJEE: Sir,
shall not be going into the tec
nical aspect of the matter
moment in this business
trigues me and makes
plolous end indigneat is
ment way of procspdieg. As

g
si kel
Ega?ivu
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Sezhiyan has pointed out under the
name .of having incidental and con-
gequential provision in the Proclama-
tion certa®® smpensions have been
ordered. We do not obfect fo that.
But if we compare the Nagaland
Order of the President with the
President’s order in regard to Pondi-
cherry, in that case the Presidential
Order did not include suspension of
that provision which would have made
presenfation of the Comptroller and
Auditor General's report obligatory be-
fore Parliament. On this occasion a
very definite distinction has been in-
corporated. There ig no irtention on
our part to put any hurdle in ‘he
way of Government particularly on
the issue of Nagaland. Let the Minis-
ter explain that contrary fo provitions
in the Pondicherry Proclamation a
special exclusion has been included In
the Nagaland Proclamation,

SHRI K. BRAHMANANDA REDDY:
Sir, hon. Mr, Sezhiyan has read this
1elevent portion of Article 356, Arti-
cle 356 (1) (c) says:

“make such incidentzl and cons.
quential provisions as appear to
the President to be necessary or
desirable for giving effect to the
objects of the Proclamation, in-
cluding provisions for suspending
in whole or in part the operation
of any provisions of this Constitu-
tion relating to any body or
authority in the State:

Now, we will come to Article 151 (2).
It says:

“The reports of the Comptroller
ang Auditor General of India re-
lating to the accounts of a State
shall be submitted to the Governor
of the State, who shal] cause them
to be laid before the Legislature
of the State”

My submission is, what is suspended
accarding to the Proclamation is only
this, Vou may kindly see

“so much of clause (2) of Article
181 as relates to the laying before
the Legislature of the State of

Nagaland and D.G, & S.DG.
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the Report: submitted to the

Governor by the Comptroller and

Auditor General of India:

Secondly, in regard to Article 328,
it says:

“so much of clause (2) of Article
323 as relates to the laying of the
report with a memorandum before
the legislature of the State.”

Therefore, what is suspended is only
this portion “who shall cause them to
be laid before the Legislature of the
State.” The entire thing is not sus-
pended. Now, in many of these pro-
clamations, this has been done and
we are advised by the Law Depart-
rient that this is perfectly legal and
valid. Apart from that, Sir, as you
know, this Assembly has been sus-
pended. This has not been dissolved.
Therefore, Sir, the duration of the
suspension.....

SHRI DINEN BHATTACHARYYA
(Serampore)*: Suspicion out of sus-
pension,

SHRI K. BRAHMANANDA RED-
DY: You suspect everything. In re-
gard to the duration of the suspen-
sion, we cannot just now say, now
long it will be. It may be for some
time or more time. Therefore, Sir,
as the duration of the suspension
cannot be envisaged just now, depend-
ing upon the situation prevailfig in
the State, it has not become neces
sary to lay these reports on the floor
of the House, Supposing, at some
other time, if it becomes necessary to
come before the House again for ex-
tention, we will certainly consider
this matter whether these reporis
cannot be laid

SHRI SEZHIYAN: Just now, \he
Minister has said that this Legisla-
tive Assembly has not been dissolved,
that this has only been suspended
ard therefore, they have put this
The Minister has also said that he
does not know how long it will re-
main suspended, and that theref
they have put this. Sir, I ean
one instance which will prove

§i3
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In regard to Uttar Pradesh, on 22nd
February 1068, the Governor sent a
note, In the end, he said:

“l do not think it is desirable to
dissolve the Legislative Assembly
at this juncture but feel that it
will be in the best interests of the
8tate if the functioning of the State
Legislature is merely suspended.”

Without suspending the Legislature,
without dissolving the Legislature,
the Legislature wag put in animated
suspension and Article 356 was clam-
ped in regard tn the State of UP on
22nd February, 1968. On that date,
the proclamation was issued without
dissolving the Assembly. The Assem-
‘bly was only suspended but they
have not suspendeq this rule under
Article 131(2). The UP Assembly
was not dissolved, but, it was only
suspended. This was issued on 22nd
February 1988.

SHRI K. BRAHMANANDA RED-
DY: May be so.

SHRI SEZHIYAN"- He has said that
{he Assembly has not been dissolved
and that it has only been suspended.
I can guote a case where the Assem-
bly was not dissolved, but only sus-
pended, and there, this rule was not
suspended. Why are they going
back?

SHRI SOMNATH CHATTERJEE:

The Proclamation itself says that any
reference in the Constitution to the
Governor would mean the President
and any reference to the legislature
would mean reference to Parliament.
Article 151(2) has to be retained,
‘What has the duration of the suspen-
sion to do with it, because automati-
cally the matter will come before
Parliament? They have consciously
made a departure without any expla-
nation,

SHRI S. M. BANERJEE: There is a
common point raised by all the mem-
bers which has not been replied to.
Incidental and consequenfia] provi-
sions have to be consistent and should
have effect 80 far as the cbjectives of

and D.G.
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the Proclamation are concerned, . He
has not explained it

SHRI SHYAMNANDAN MISHRA
(Begusarai): The point is one of sub-
stance and it should receive your
most serious consideration whether
Parliament can or should accept a
truncation of its responsibilities in
this matter. The very essence of
parliamentary system is financial con-
trol. If financial control goes, there
is no sense in transferring any res-
ponsibility to Parliament, If the
Auditor-General ig not under an ob-
ligation to submit a report to the
President to be caused to be laid on
the Table, the financial control does
not pass to the Parliament of India.
It is for your serious consideration
whether the Government should be
allowed to suspend this power also,
which essentially is the very basis of
financial control. If the purpose of
this is to run the government there,
if the Assembly is suspended, with
the help of Parliament with the same
powers, then this does not seem to
be incidental or consequential to the
powers that heve been acquired by
the President

SHRI KX DBRAHMANANDA RED-
DY: The report of the Auditor Gene-
ral for 1972-73 relating to the State
of Nagaland has been placed before
the Nagaland Assembly but the re-
port for 1973-74 is not vet due.

MR SPEAKER: I see a disparity
between the notifications issueq in
the case of Pondicherry, U. P and
Nagaland. 1 made an observation
while addressing the Conference ol
Chairman of Subordinate Legislation
Committees that in case there is Pre-
gident’'s rule, and the Assembly is
not functioning, some way should be
found whereby the rules which nor-
mally should have been laid before
the Assembly are not left unscrutinis-
ed. They should either be scrutinis-
ed by the parliamentary committee
or when the proclamation is revoked
and normal conditions sre restored,
the subordinate legislation committee
of that State must scrutinise it, In
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this cade, it there i{s any Auditor
General's report or Public Service
Commission’s report, the normal
coursé would have been that they
are laid on the Table of that Legisla-
tive Assembly. When there is no
Legislative Assembly, the analogy
goes to the corresponding Legislative
body. I think there is no harm if
even in your consequential or inci-
dental matters, you bring this before
the House, if it relates to that period.
The question of deletion would not
golve any problem, Some way should
be found. It is in the interests of
Parliament and Nagaland also that
there is some substitute where they
are laid when there is no Assembly
functioning there. I hope there will
be ample scope in the interpretation
of vour incldental and consequential
matters so that some way could be
found whereby this House should be
aware of these things. I have given
the Governmeat a hint. The Speaker
cannot give a direction saving vou
must put the proclamation this way
or that wav. T have given them a
hint and 1 thick it is an acceptable
hint.

SHRI JYOTIRMOY BOSU: Why
ara these two controversial provisions
in the Presidential Proclamation not
deleted by the Government?

MR. SPEAKER: We shall resume
the debate. Shri Dasaratha Deb.

SHRI JYOTIRMOY BOSU: I have
given an amendment.

MR. SPEAKER: That is not in
order. I have not permitted it.

SHRI JYOTIRMOY BOSU: But
that was not conveyed to me.

MR. SPEAKER: Yesterday itself I
have written that I cannot permit it
because Proclamation cannot be
amended, You can either reject it or

accept it

SHRI JOTIRMOY BOSU: This is a
motion before the House and I have
given the amendment well in time

Nagaland and D.G, & S.D.G.
(Nagaland)

Under what rule have you not per-
mitted it?

MR. SPEAKER: Proclamation is
not a motion. I am sorry I cannot
allow any amendment to it. Resolu-
tion moved:

“That this House approves the
Protlamation issued by the Presi-
dent on the 22nd March, 1975 under
article 356 of the Constitution in
relation to the State of Nagaland.”

DeMAND NoO. 1—STATE LEGISLATURE

MR. SPEAKER: Motion moved:

“That a sum not exceeding
Rs. 5.75.000 on Revenue Account be
granted to the President nn account,
out of the Consolidated Fund of the
State of Nagaland for or tcwards to
defray the charges which will come
in coursz of payment during the
year ending on the 31st day of
March, 1976. in respect of ‘State
Legislature'.”

DeEmMAND No. 3—CounciL oF MINISTERS
MR. SPEAKER* Molion moved-

“That a sum not exceeding
Rs. 12,50.000 on Revenue Account be
granted to the President on account.
out of the Consolidated Fund of the
State of Nagaland for or towards to
defray the charges which will come
in course of payment during the
year ending on the 31st day of
March, 1976. in respect of ‘Council
of Ministers'.”

DeMAXD No. 4- ADMINISTRATION OF
JusTICcE

MR SPEAKER- Motion moved:

“That a sum not exceeding
Rs. 3.37.500 on Revenue Account be:
granted to the President on account,
out of the Consolidated Fund of the
State of Nagaland for or towards tor
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defray the charges which will coms
in course of payment during the
year ending on the 3lst day of
March, 1976, in respect of ‘Adminis-
tration of Justice.”

DEMAND No 5—ELECTION
MR SPEAKER Motion moved

“That a sum not exceeding
Rs. 4,868,700 on Revenue Account be
granted fo the President on account.
out ef the Consolidated Fund of the
State of Nagaland for or towards to
defray the charges which will come
in course of payment during the
year ending on the 3lst day of
March, 1976 in respect of ‘Election’ *

Demanp No. 6—Lanp REVENUE, STaMPs
AND REGISTRATION

MR SPEAKER Motion moved

“That a sum not exceeding
Rs 4,26.500 on Revenue Account be
granted to the President on account
out of the Consohdated Fund of the
State of Nagaland for or towaids 1o
defray the charges which will come
m course of payment dunng the
year endng on the 31st day of
March, 1976 1n respect of ‘Land
Revenue, Stamps and Registration’”

Demanp No. 7—Statr Excise
MR SPEAKER Molion moved

“That a sum not exceeding
Rs. 1,87,500 on Revenue Account he
granted to the Premident on acciunt
out of the Consolidated Fund of the
State of Nagaland for or {owards to
defray the charges which will come
in course of payment during the
year ending on the 3lst day of
March, 1876, in respect of ‘State
Exci”l "

Demaxp No. 8—SaLes Tax
MR. SPEAKER Motion moved

“Mmat a sum not exceeding
“Rs. 1,350,000 oy Revenue Account be

1975 in melation so Nagaiwed
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granted to the President on gpeount,
mumcmmm,rm
State of Nagaland for or towards to
defray the chatges which will ceme
in course of payment during the
Yyesr ending on the 31st day of
March, 1876, in respect of ‘Sales
Tax'.”

DeManp No. §—TAxXES ON VEHICLES
MR. SPEAKER Motion moved:

“That a sum not exceeding
Rs, 1,15,000 on Revenue Account be
granted to the President on account,
out of the Consolidated Fund of the
State of Nagaland for or towards to
defray the charges which will come
in course of payment during the
vear ending on the 31st day of
March, 1976. in respect of ‘Taxes on
Vehicles'

Drmanp No 12—Civii  SECRFTARIAT
MR SPEAKER Motion moved

“That a sum not exceeding
Rs 148,75 000 on Revenue Account be
granted to the President on account.
out of the Consolidated Fund of the
State of Nagaland for or tewards to
defray the charges which will come
mn course of payment during the
year ending on the 3ist day of
March, 1976, m respect of ‘Cnil
Secretanat' "

DeMAnNp No. 13—DIsTRICT ADMINISTRA-

TION SPFCTAL WFIFARF SCHEME AND
TrisaL CouncyL

MR SPEAKER Motion moved

“That a sum not exceeding
Rs 4200,000 on Revenue Accounft be
granted to the President on account,
out of the Consolidated Fund of the
Stale of Nagaland for or towards to
defray the charges which will come
in course of payment durmg the
year ending on the 31st dgy of
March, 1878, in respect of ‘District
administration  apecial welfare
scheme and Tribal Council'”
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Dty No. 14—TREASURY AND
ACCOUWIS ADMINIATRATION

ME. SPEAKER: Motion moved:

“That a sum not coxceeding
Rs. 3,87,500 on Revenue Account be
granted to the President on account,
out of the Consolidated Fund of the
State of Nagaland for or towards to
defray the charges which will come
in course of payment during the
year ending on the 31st day of
March, 1976, In respect of ‘Treasury
and Accounis Administration’.”

DeMANp NO. 15—8SPECIAL EXPENDITURE
ON MAINTENANCE OF LAW AND ORDER
INCLUDING CONTRIBUTION FOR PENSIONS

AND GRATUITIES
MR. SPEAKER: Motion moved:

“That a sum not exceeding
Rs 17.00,000 on Revenue Account be
granted to the President on account,
out of the Consolidated Fund of the
State of Nagaland for or towards to
defray the charges which will come
in course of payment during the
year ending on the 3ist day of
March, 1976, in respect of ‘Special
expenditure on maintenance of law
and order including contribution for
Pensions and Gratuities’.”

DeMaND NO 16—VILLAGE GUARDS
MR. SPEAKER: Motion moved

“That a sum not exceeding
Rs. 9,37.500 on Revenue Account be
granted to the President on account,
out of the Consolidated Fund of the
State of Nagaland for or towards to
defray the charges which will come
in course of payment during the
year ending on the 31st day of
Marech, 1978, in respect of ‘Village
Guards'.”

Deasanp No. 17—CiviL PoLice AND
Fire Service Uit

MR. SPEAKER: Motion moved:

“That a sum not exceeding
Ra. 1,30,75.8600 on Revenue Account be
granted to the President on account,
out of the Congolidated Fund of the
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State of Nagaland for or towsrds to
defray the charges which will come
in course of payment during the
year ending on the 3ist day of
March, 1978, in respect of ‘Civil
Police and Fire Service Unit'”

DEManp No, 18—JArLs
MR SPEAKER: Motion moved:

“That a sum not exceeding
Rs. 9.55,000 on Revenue Account be
granted to the President on account,
out of the Consolidated Fund of the
State of Nagaland for or towards to
defray the charges which will come
in course of payment during the
year ending on the 3Ist day of
March, 1976, in respect of ‘Jails'."

Demanp No. 19—STATIONERY AND
PRINTING

MR. SPEAKER: Motion moved-
“That a sum not exceeding

Rs. 6.62.500 on Revenue Account be
grar‘ed to the President on accuunt

out of the Consolidated Fund of the
Stale of Nagaland for or towards to

defray the charges which will come
in course of payment during the
year ending on the 31st day of
March. 1976, in respect of ‘Stati.
onery and Printing.”

DeManp No. 20—VIGILANCE COMMISSION

MR. SPEAKER: Motion moved:

“That a sum not exceeding
Rs. 25000 on Revenue Accouni be
granted to the President on account,
out of the Consolidated Fund of the
State of Nagaland for or towards to
defray the charges which will come
in course of payment during the
year ending on the 3ist day of
March, 1976, in respect of ‘Vigilance
Commission™."

DemANp No. 21—WORKSHOP ORGANISA-

TION
MR. SPEAKER: Motion moved:

“That a sum not exceeding
Rs. 4,12,500 on Revenue Account be
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granted to the President on account, Demanp No. 25—PrNsions ang OTHER

out of the Consclidated Fund of the
Btate of Nagaland for or towards to
defray the charges which will come
in course of payment during the
year ending on the 31st day of
March, 1976, in respect of ‘Work-
shop Organisation'.”

Demanp No. 22—NacaLanp Houses
MR SPEAKER: Motion movea*

“That a sum not exceeding
Rs 1,55,000 on Revenue Account be
granted to the President on account,
out of the Consolidated Fund of the
State of Nagaland for or towards to
defray the charges which will come
mn course of payment during the
year ending on the 3ist day of
March, 1976, in respect of ‘Nagaland

Houses'.

Drmanp No 23—ADMINISTRATIVE
TRAINING INSTITUTF

MR. SPEAKER Motion moved

“That a sum not exceeding
Rs. 1,37,500 on Revenue Account be
granted to the Presideni on account,
out of the Consolidated Fund of the
State of Nagaland for or towards to
defray the charges which will come
in course of payment during the
year ending on the 3lst day of
March, 1976, in respect of ‘Adminis-
trative Tralning Institute’ "

Demanp No. 24—STATF LOTTFRIES
MR SPEAKER: Motion moved -

“That a sum not exceeding
Rs. 2.26,200 on Revenue Account be
granted to the President on account,
out of the Consolidated Fund of the
Btate of Nagaland for or towards to
defray the charges which will come
In course of payment during the
year ending on the 31st day of
March, 1976, in respect of ‘State
Lotteries’.”

RETIREMENT Brngrrrs
MR. SPEAKER: Motion moved:

“That a sum not exceeding
Rs. 141,000 on Revenue Account be
granted to the President on account,
out of the Consolidated Fund of the
State of Nagaland for or towards to
defray the charges which will come
in course of payment during the
year ending on the 3lst day of
March, 1976, in respect of ‘Pensions
and other retirement benefits'.”

Demanp No. 26—EpucATioN

MR SPEAKER- Motion moved:

“That a sum not exceeding
Rs, 1.32.94,500 on Revenue Account be
granted to the President on account,
out of the Consolidated Fund of the
State of Nagaland for or towards to
defray the charges which will come
in course of payment during the
year ending on the 31st day of
March, 1976, in respect of ‘Educa-
tion" "

DeManp No 27—ART & CULTURF AND

GAZETTEFRS UNIT
MR SPEAKER Motion moved-

“That a sum not exceeding
Rs 271,300 on Revenue Account he
granted to the President on account,
out of the Consolidated Fund of the
State of Nagaland for or towards to
defray the charges which will come
in course of payment during the
year ending on the 31st day of
March, 1876, in respect of ‘Art and
Culture and Gazetteers Unit'.” .

DEMaND No. 28—Mrnicat, PusLic
HEALTH AND FAMILY PLANNING

MR SPEAKER‘ Motion moved:*

“That a sum not exceeding
Rs, 76,71.000 on Revenue Account be
granied to the President on account,
out of the Consolidated Fund of the
Btate of Nagaland for or towards to
defray the charges which will come



2g7 St Re. re. Proclamation CHAITRA & 1897 (SAKA) in relation to 248

in course of payment during the
year ending on the 31st day of
March, 1978, in respect of ‘Medical,
Public Health and Family Planning".”

DEMAND No. 20—URBaN DEVELOPMENT

MR. SPEAKER: Motion moved:

“That a sum not exceeding
Rs. 3,62,500 on Revenue Account be
granted to the President on account.
out of the Consolidated Fund of the
State of Nagaland for or towards to
defray the charges which will come
in course of payment during the
year ending on the 31st day of
March, 1976, in respect of ‘Urban
Development'.”

Demanp No. 30—INFORMATION. PusLi-

CITY, ANp TOURISM
MR. SPEAKER: Motion moved:

“That a sum not exceeding
Rs. 8,20,000 on Revenue Account he
granted to the President on account,
out of the Consolidated Fund of the
State of Nagaland for or trwards to
defray the charges which will come
in course of payment during the
year ending on the R1st day of
March, 1974, in respect of ‘Informa-
tion, Publicity and Tourism'.”

Demanp No. 31—EwmpLOYMENT Ex-
CHANGE

MR. SPEAKER: Motion moved:

“That a sum not exceeding
Rs. 53,700 on Revenue Account he
granted to the President on account
out of the Consolidated Fund of the
State of Nagaland for or towards to
defray the charges which will eome
in course of payment during the
year ending on the 3ist day of
March. 1976, in respect of ‘Employ-
ment Exchange' "

DEMaxD No. 32—LABOUR
MR. SPEAKFR: Motion moved-

“That a sum not exceeding
Rs. 32,700 on Revenue Account be
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granted to the President on account,
out of the Consolidated Fund of the
State of Nagaland for or towards to
defray the charges which will come
in course of payment during the
year ending or the 31st day of
March, 1976, in respect of ‘Labour’ ™

Demany No. 33—TrigAt DEVELOPMENT

Brocxs, COMMUNITY PROJECT ETC.
MR. SPEAKER: Motion moved:

“That a sum not exceeding
Rs. 20,95.000 on Revenue Account be
granted to the President on account,
out of the Consolidated Fund nof the
Staty of Nagaland for or tow-~rds to
defray the charges which will come
in course of payment during the
yvear ending on the 3ist day of
March. 1976. in respect of ‘Tribal
Development Blocks, Community
Project ete.' "

DemanD No. 34—SocC1AL WELFARE
MR. SPEAKER: Motion moved:

“That a sum not exceeding
Rs. 8.8°.200 on Revenue Account he
granted to the President on account,
out of the Consolidated Fund of the
State nf Naealand for or towards to
defray the crharges which will come
in course of payment during the
vear ending on the 31st day of
March. 1974, in respect of ‘Social
Welfare'”

DEMAND NO. 5—SOLDILRS, SAILORS &

AIrME~s BoARp
MR. SPEAKER: Motion moved:

“That a stm not exceeding
Rs. 16.200 rn  Revenue Account be
granted tn the President on account,
out of the Consolidated Fund of the
Sfate of Namland for or towards tn
defray the ~harges which will come
in course of payment during thr
year ending on the 31st day of
March. 1976. in respect of 'Soldiers,
Sailors & Airmens Board'”
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Demanp No. 36—SoctaL SECURITY,
WrLrare anp ComMUNITY SERVICES

MR. SPEAKER: Motion moved:

“That a sum not exceeding
Rs. 2,75,700 on Revenue Account be
granted to the Presgident on account,
out of the Congolidated Fund of the
State of Nagaland for or towards to
defray the charges which will come
in course of peyment during the
year ending on the 31st day of
March, 1976, in respect of ‘Social
Security, Welfare and Community
mm'."

DeMaxp No 37—Evaroatiovw Unrr
MR. SPEAKER: Motion moved-

“That a sum not exceeding
Rs. 40,000 on Revenue Account be
granted to the President on account,
out of the Consolidated Fund of the
State of Nagaland for or towards to
defray the charges which will come
in course of payment dunng the
year ending on the 31st day of
March, 1976, in respect of ‘Evalua-
tion Unit’”

Demanp No. 38—COOPERATION
MR. SPEAKER: Motion moved:

“That a sum not exceeding
Rs. 6,20,000 on Revenue Account and
not exceeding Rs. 3,17,500 on Capital
Account be granted to the President
on account, out of the Consolidated
Fund of the State of Neagaland, for
or towards to defray the charges
which will come 1n course of pay-
ment during the year ending on the
31st day of March. 1976, in respect
of ‘Cooperation’.”

Demvawp No. 38—SraTisTics
MR, SPEAKER: Motion moved-

“That a sum not exceeding
Rg. 362,800 on Revenue Account be
granted to the President on account,
out of the Consolidated Fund of the
State of Naguland for or towards fo

28, 1975 in veiation o Negalond
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defray ihe charges which will come
in comrse of payment duving the
year ending on the 3lst day of
March, 1976, i1n respect of ‘Statise
u“l‘l

DEmManp No, 40—WEiGHTS &
MEASURES

MR. SPEAKER: Motion moved:

“That a sum pnot exceeding
Rse. 92,700 on Revenue Account be
granied to the President on account,
outi of the Consohidated Fund of the
State of Nagaland for or towards to
defray the charges which will come
in course of payment during the
year ending on the 31st day of
March, 1976, 1n respect of ‘Weights
and Measures’.”

DEmanp No 41—SvepLy OFFICF AT
CALCUTTA

MR SPEAKER. Motion moved-

“That a2 sum not exceeding
Rs 44200 on Revenue Account be
granted to the President on account,
oufl of the Consolidated Fund of the
State of Nagaland for or towards to
defray the charges which will come
mn course of payment during the
year ending un the 31st day of
March, 1976, in respect of ‘Supply
Office at Caleutta' ™

Dxmanp No. 42--AGRICULTURE, MINOR
IrmiGaTION, FIsSHERIES XTC.

MR. SPEAKER: Motion moved-

“That a sum not exceeding
Rs. 56,08,700 on Revenue Account be
granted to the President on account,
out of the Consolidated Fund of the
State of Nagaland for or towards to
defray the charges which will come
in course of payment during the
Yyear ending on the 3ist day of
March, 1976, in respect of ‘Agricul.
ture, Minor Irrigation, Figheries
etci-.

DEmanp No. 43—Son. CONSERVATION
MR SPEAKER: Motion moved:

“That & sum not exceeding
Rs, 10,12,500 on Revenue Accourit be
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granted to the President on account,
out of the Consolidated Fund of the
State of Nagaland for or towards to
defray the charges which wilk come
4n course of payment during the
year ending on the 31st day of
March, 1976, in respect of ‘Soil
Conservation’.”

DEMAND No. 44—GRAIN  SUPPLY
ScHEME

MR. SPEAKER: Motion moved:

“That a sum not exceeding
Rs. 1337500 on Revenue Account
and not exceeding Rs. 75,00,000 on
Capital Account be granted to the
President on account, out of the
Consolidated Fund of the State of
Negaland, for or towards to defray
the charges which will come m
course of payment during the year
ending on the 31st day of March,
1976, in respect of ‘Grain Supply
Scheme'”

DemAND No. 45—ANIMAL HUSBANDRY
& DAIRY DEVELOPMENT

MR. SPEAKER: Motion moved:

“That a sum not exceeding
Rs. 26,88,200 on Revenue Account
and not exceeding Rs. 35,000 on
Capital Account be granted to the
President on account, out of the
Consolidated Fund of the State of
Nagaland, for or towards to defray
the charges which will come in
course of payment during the year
ending on the 31st day of March,

1976, in respect of Animal Husban.
dry & Dairy Development'.”

Demanp No. 46—ForesT
MR. SPEAKER: Motion moved;

“That a sum not exceeding
Rs. 19,907,500 on Revnue Account be
granted to the Presidemt on ac-
-count out of the Consolidated Fund
State of Nagaland for or

to defray the
come in course of

the year ending

lj:
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the 31st day of March, 1976, in

respect of Forest'.”

DEMAND No. 47—INDUSTRIES

MR SPEAKER. Motion moved:

“That a sum not exceeding
Rs. 13,67,500 on Revenue Account
and not exceeding Rs. 55,62,500 on
Capital Account be granted to the
President on account, gut of the
Consolidated Fund of the State of
Nagaland, for or towards to defray
the charges which will come in
course of payment during the year
ending on the 31st day of March,
1976, in respect of ‘Industries’”

DEMAND No. 48—MINERAL
DEVELOPMENT

MR. SPEAKER: Motion moved;

“That a sum not exceeding
Rs. 6,31,200 on Revenue Account be
granted to the President on account,
out of the Consolidateg Fund of the
State of Nagaland for or towards to
defray the charges which will come
in course of payment during the
wyear ending on the 3ist day of
March, 1976, in respect of ‘Mineral
Development’”

DemMAND No. 49—POWER PROJECTS

MR SPEAKER: Motion moved-

“That a sum mnot exceeding
Rs. 71,07,800 on Revenue Account
and not exceeding Rs, 39,81,600 on
Capital Account be granted to the
President on account, out of the
Consolidated Fund of the State of
Nagaland, for or towards to defray
the charges which will come in
course of payment during the year
ending on the 31st day of March,
1976, in respect of Power Projec L

Demanp No 50—Roap TRANSPORT
MR. SPEAKER: Motion moved:

“That a sum not exceeding
Rs, 1575000 on Revenue Account
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and not exceeding Rs. 8,775,000 on
Capital Account be granted to the
President on account, out of the
Consolidated Fund of the State of
Nagaland, for or towards to defray
the charges which will come in
course of payment during the year
ending on the 31st day of March,
1976, in respect of ‘Road Trans-
m‘ﬁ‘."

DEMAND No. 51—FINANCIAL CORPRATION
CELL

MR. SPEAKER: Motion moved:

“That a sum not exceeding
Rs. 1,25,000 on Revenue Account be
granted to the President on account,
out of the Consolidated Fund of the
State of Nagaland, for or towards to
defray the charges which will come
in course of payment during the year
ending on the 31st day of March,
1976. 1n respect of ‘Financial Corpo-
ration Cell’.”

DeEMaND No. 52—HousiNg LoANs &
LoaNs 10 GOVERNMENT SERVANTS

MR. SPEAKER: Motion moved:

“That a sum not exceeding
Rs, 19,50,000 on Capital Account be
granted to the President on account,
out of the Consolidated Fund of the
State of Nagaland, for or towards
to defray the charges which will
come 1n course of payment during
the year ending on the 31st day of
March, 1976, in respect of ‘Housing
Loans and Loans to Government
Servants'.”

Demanp No. 53—PusLic WORKS,
HovsinGg, Roaps AnND BRIDGES

MR. SPEAKER: Motion moved:

“That a sum not exceeding
Rs, 4,51,29,500 on Revenue Account
and not exceeding Rs. 1,10,66,200 on
Capital Account be granted to the
President on account, out of the
Consolidated Fung of the State of
Nagaland, for or towards to defray
the charges which will come in
course of payment during the year

el ]

ending on the Slst day of March,
1878, in respect of ‘Public Works,
Housing, Roads and Bridges'”

DEMAND No. 54—FUNCTIONAL BUILDINGS.
AND OTHER DEVELOPMENTAL SCHEMES

MR, SPEAKER: Motion moved;

“That a sum not exceeding
Rs, 39,08,300 on Capital Account be
granted to the President on account,
out of the Consolidated Fund of the
State of Nagaland, for or towards to
defray the charges which will come
in course of payment during the year
ending on the 3sit day of March,
1978, in respect of ‘Functional Build-
ings and other Developmental
Schemes'.”

DEMAND NO. 55—WATER SUPPLY
SCHEMEg

MR. SPEAKER: Motion moved:

“That a sum mnot exceeding
Rs. 2532000 on Revenue Account
and not exceeding Rs, 26,25,000 on
Capital Account be granted to the
President on account, out of the
Consolidated Fund of the State of
Nagaland, for or towards to defray
the charges which will come in
course of payment during the year
ending on the 31st day of March,
1976, in respect of ‘Water Supply

Schemes'
. DEMAND No. 1—STATE LEGISLATURE

MR, SPEAKER: Motion moved:

“That a Supplementary sum not
cxceeding Rs. 12,14,000 on Revenue
Account be granted to the President,
out of the Consolidated Fund of the
State of Nagaland, to defray the
charges which will come in course of
payment during the year ending on
the 31st day of March, 1975, in res-
pect of ‘Slate Legislature’”

DEMaND No. 3—Councr. or
MINISTERS

MR. SPEAKER: Motion moved:

“That a Supplementary sum not
exceeding Rs, 20,62,000 on Revenue
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Account be granted to the President,
out of the Consolidated Fund of the
Btate of Nagaland, to defray the
charges which, will come in course of
payment during the year ending on
the 31st day of March, 1975 in res-
pect of ‘Council of Ministers’,”

DeEMAND No. 5—ELECTIONS
MR, SPEAKER; Motion moved:

“That a Supplementary sum not
cxceeding Rs. 2,561,000 on Revenue
Account be granted to the President,
out of the Consolidated Fund of the
State of Nagaland, to defray the
charges which will come in course
of payment during the year ending
on the 31st day of March, 1975 in
respect of ‘Elections’.”

DEmaND No, T—StATE EXCISE
MR, SPEAKER: Motion moved:

“That a Supplementary sum not
exceeding Rs. 20,000 on Revenue
Account be granteq to the President,
out of the Consolidated Fund of the
State of Nagaland, to defray the
charges which will come in course
of payment during the year ending
on the 31st day of March, 1875, in
respect of ‘State Excise’.”

Demanp No. 9—TAxes OF VEHICLES
MR. SPEAKER: Motion moved:

“That a Supplementary sum not
exceeding Rs, 65,000 on Revenue
Account be granted to the President,
out of the Consolidated Fund of the
State of Nagaland, to defray the
charges which will come in course
of payment during the year ending
on the 31st day of March, 1875 in
respect of “Taxes on Vehicles'.”

DeMaNp No. 12—CIvVIL SECRETARIAT
MR, SPEAKER: Motion moved:
“That a Supplementary sum not

exceeding Rs. 7,58,000 on Revenue
Account be granteg to the President,

Nogaland and D.G, & 5.DG.
(Nagaland)

out of the Consolidated Fund of the
State of Nagaland, to defray the
charges which will come in course
of payment during the year ending
on the 3lst day of March, 1975 in
respect of 'Civil Secretariat’ ™

DeEmMAND NoO. 15—SPECIAL EXPENDITURE.

ON MAINTENANCE OF LAW AND
ORDER INCLUDING CONTRIBUTION FOR
PENEION AND GRATUITIES.

MR. SPEAKER: Motion moved:

“That a Supplementary sum not
exceeding Rs. 46,32,000 on Revenue
Account be granted to the Presi-
dent, out of the Consolidated Fund
of the State of Nagaland, to defray
the charges which will come 1n
course of payment during the year
ending on the 31st day of March,
1975, in respect of ‘Specin]l expendi-
ture on maintenance of law and
order including coniribution for
pension and gratuities'.”

Demanp No. 16—VILLAGE GUaRDS

MR. SPEAKER: Motion moved:

“That a Supplementary sum not
exceeding Rs. 3,00,000 on Revenue

Account beggranted to the Presi-

dent, out of the Consolidated Fund
of the State of Nagaland, to defray
the charges which will come in
course of payment during the year
ending on the 31st day of March,
1975, in respect of ‘Village guards'”

Demaxp No. 17—CiviL PoLICE AXD
Fire SeRvicE Unir

MR. SPEAKER: Motion moved;

“That a Supplementary sum not
exceading Rs. 95,00000 on Revenue
Account be granted to the Presi-
dent, out of the Consdlidated Fund
of the State of Nagaland, to defray
the charges which will come In
course of payment during the ycar
ending on the 3lst day ol March,
1975, in respect of ‘Civil Police and
Fire Service Unit'.”



Desanp No. 18-—Jans
MR. SPEAEER: Motion moved:

“That a Supplementary sum not
exceeding Rs. 5,80,000 on Revenue
Account be granted to the Presi-
dent, out of the Consolidated Fund
of the State of Nagaland, to defray
the charges which will come in
course of payment during the year
ending on the 31st day of March,
1975, in respect of ‘Jails’.”

Demaxp No. 20—PusLic WORKS,
Hovuame, Roaps AND Brivars

MR. SPEAKER: Motion moved:

“That a Supplementary sum not
exceeding Rs. 8,50,568,000 on Revenue
Account be granted to the Presi-
dent, out of the Consolidated Fund
of the State of Nagaland, to defray
the charges which wall come in
course of payment during the year
ending on the 31st day of March,
1875, in respect of Public Works,
Housing, Roads and Bridges'.”

Demanp No. 22—WorxsHOF ORGANISA-
TION

MR. SPEAKER: Motion moved:

“That a Supplementary sum not
exceeding Rs. 5,00,000 on Revenue
Account be granted to the Presi-
dent, out of the Consolidated Fund
of the State of Nagaland, to defray
the charges which will come in
course of payment during the year
ending on the 31st day of March,
1975, in respect of "‘Workshop Orga-
niﬂ I'l‘l

Demvaxp No. 23—Nacaranp Housrs
MR. SPEAKER: Motion moved:

“That a Supplementary sum not
exceeding Rs. 50000 on Revenue
Account be granted to the Presi-
dent, out of the Consolidated Fund
of the State of Nagnland, to defray
the charges which will come in
course of payment during the year

MR. SPEAKER: Motion moved;

“That a Supplementary sum not
exceeding Rs, 1,381,000 on Revenue
Account be granted to the Presi-
dent, out of the Tonsolidited Fund
of the State of Nagaland, to defray
the charges which will come in
course of payment during the year
ending on the 31st day of March,
1875, in respect of ‘Adminjstrative
Training Institute’.”

Demawp No. 27--EpucaTion
MR. SPEAKER: Motion moved:

“That a Supplementary sum not
exceeding Rs. 6,71,000 on Revenue
Account be granted to the™ Presi-
dent, out of thé CTOlsclidated Fund
of the St&f¢ of Nagaland, to defray
the charges which will come in
course of payment during the year
ending on the 81st day of March,
1975, in respect of "Education’.”

DeEmaNp No. 20—MEDICAL awp PUBLIC
Haavrae

MR. SPEAKER: Motion moved:

“That a Supplementary sum not
exceeding Rs. 51,883,000 on Revenue
Account be granted to the Presi-
dent, out of the Consolidatéd Fund
of the State of Nagaland, to defray
the charges which will come in
course of payment during the yemr
ending on the 31st day of March,
1975, in respect of ‘Medical and
Public Health".”

Demanp No. 30—WATER SurpPLy
ScaxMEs

MR. SPEAKER: Motion moved;"

“That a Supplementary sum not
exceeding Rs. 88,50,000 on Reveane
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the charges which will come in
course of payment during the year
ending on the 31st day of Marrh,
1975, in respect of ‘Urban Dewelop-
ment'.” v

Drmanp No. 37—RELmr, SOCIAL SECU-
RITY AND WEILFARE SEmvices

MR. SPEAKER: Motion moved: |,

“That a Supplementary sum not
exceeding Rs. 17,18,000 on Revenue
Account be granted to the Presi-
dent, out of the Consolidateq Fund
of the State of Nagaland, to defray
the charges which will come in
course of payment during the year
ending on the 31st day of March,
1975, in respect of ‘Relief, Social
Becurity and Welfare Services.”

DrMaNp No. 45—So1n. CONSERVATION
MR. SPEAKER: Motion moved:

“That a Supplementary sum not
exceeding Rs. 70,000 on Revenue
Account be granted to the Presi-
dent, out of the Consolidated Fund
of the Sfafe of Nagaland, to defray
the charges which will come in
course of payment during the yuor
ending on the 31st dey of March,
1975, in respect of ‘Soil Conserva-

—

r i
tion', -

Nagalandg and D.G, & 5.D.G.
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Demaxp No. 46—Gramw Surrny
Scaxmz

MR. SPEAKER: Motion moved:

“That a Supplementary sum not
exceeding Rs. 1,50,40,000 on Capital
Account be granted %o the Presi-
dent, out of the Consolidated Fund
of the State of Nagaland, to defray
the charges which will come in
course of payment during the year
ending on the 31st day of March,
1875, in respect of ‘Grain Supply
Scheme'.”

DEMARD NoO. 49—INDUSTRIES
MR. SPEAKER: Motion moved:

“That a Supplementary sum not
exceeding Rs. 1,60,40,000 on Capital
Account be granted to the Presi-
dent, out of the Consolidated Fund
¢ the Btate of Nagaland, s0 defray
the charges which will come in
course of payment during the yeur
ending on the 3lst day of March,
1975, in respect of ‘Industries’.”

Demanp No. 51—Powm ProsecTs
MR. SPEAKER: Motion moved:

“That a Supplementary sum not
exceeding Rs. 1,07,50,000 on Revenue
Accountt and not exceeding Rs.
92,80,000 on Capital Account be
granted to the President, out
of the Consolidatedq Fund of
the State of Nagaland, to defray
the charges which will come in
course of payment during the year
ending on the 31st day of March,
1875, in respect of ‘Power Projects'.”

Demanp No. 52—Roap TRANSPORT
ScHEMES

MR. SPEAKER: Motion moved:

“That a Supplementary sum not
exceading Rs. 12,00,000 on Revenue
Account be granted to the Presi-
dent, out of the Consolidated Fund
of the State of Nagaland, to delray
the charges which will come in
course of payment during the year
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ending on the 31st day of March,
1975, in respect of ‘Road Transpurt
Schemes".”

Demanp No, 54—Housmic LoaANs AND
LoaNs 10 GOVERNMENT SERVANTS

MR. SPEAKER: Motion moved:

“That a Supplementary sum not
exceeding Rs, 2,77,000 on Capitat
Account be granted to the Presk
dent, out of the Consolidated Fund
of the State of Nagaland, to defray
the charges which will come 1n
course of payment during the year
ending on the 31st day of March,
1875, in respect of Housing Loans
and Loans to Government Ser-
vants’.”

The Statutory Resolution, the Naga-
land Budget, the Demands for Grants
on Account and Supplementary De-
mandg for Grants are before the
House,

SHRI DASARATHA DEB (Tripura
East): Mr. Speaker, Sir, the President’s
Rule imposed in Nagaland by the rul-
ing party is dehberately an attempt to
over-throw the non-Congress Govern-
ment in the State, Wherever it is pos-
sible, they make an attempil to over-
throw the non.Congress Government
and. to achieve that objective, the Con-
gress Government at the Centre did
never hesitate to take any unscrpulous
and 1llegal method to topple the non-
Congress Government.

13.3% hrs,
[MRr. DEPUTY-SPEAKER in the Chair]

The UDF Minmsiry 1n Nagaland led
by Mr. Vizol has been forcibly toppled
by the Naga National Organisation, the
NNO, which is known to all is linked
up with the Congress. In his state-
ment. Mr, Vizo]l complained that 5
MLAs of his party were kidnapped by
the NNO with the help of the security
forces. In this way, the NNO Minis.
try in Nagaland led by Mr. Jasokie has
been installed,

Nogalawd ond D.G, & S.DG, apm
(Nagaland)

Since coming into office, the dissolved
Ministry was trying to open a dialogue
with the underground Federal Govern~
ment of Nagaland in order to settle the
27-years old problem which is disturb-
ing peace in this region. But it seems
and it ig evidently clear that the Cen-
tral Government 18 not in favour of
this peace effort. That is why they
were trying to over-throw the UDF
Ministry and they have succeeded in
their objective,

Now, this Government which had
been foreibly installed by the Congress
Government at the Centre could not re-
main 1n office for more than 11 days.
It had to collapse. Even before that,
we know, how the Government's mind
was working. As soon as the Assembly
met, they told the Speaker that 10
Members of the NNO, including 3
Ministers, were being held under duress
and suid that the House could not
transact any business under such cir-
cumstances. But the Times of India
report say that 10 Members, however,
informed the spenker m writing that
they had crossed the floor and joined
the UDF. There were 33 Members on
the Opposition Benches and 27 Mem-
bers on the Treasury Benches in a
House of 60 Members. It was not pos-
sible for the Government to run the
Assembly. Their function 15 to run the
Assembly. That does not mean that
immediately the President’'s Rule
should be imposed.

This Government did not allow other
party to form the Ministry. At least,
they should have allowed some {ime to
see 1f there was any group that could
form the Ministry, But that was not
done. In the case of Mr. Jasokie, they
immediately installed the Govern-
ment and allowed him to form the
Ministry, There was no delay at all
But i1n the case of others, they are in
such a hurry {oimpose the President’s
Rule. Even the Report says that there
was growing impression in Nagaland
that it was dnfting towards the Presi-
dent's Rule. That is the impression
that was going on in Delhi itself.
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That is why it is clearly known that
this Government tries to topple the
non-Congress (iovernment in the State.
We have seen a series of Guvernments
formed by defections and other things,
They say that their Members were
held under duress. It cannot be “un-
der duress” because these Members
were present in the Assembly. How
can it be “under duress”. lHow can we
take the word of the Chief Minister?
The defection is there. But who in-
itiateq the defection. It is the ruling
party everywhere that is try.ng to have
defections somehow eor other to topple
the non-Congress Ministry and some-
how or other, to ins¢al their yes.man
Ministry. That 18 what 15 going an.
In this way. you are not going to help
to improve the functioming of democra-
¢y in our country.

I want to point out one thing more.
The people say that this area is a very
sensitive area. Even yesterday, Mr.
Mukherjee said that this particular ir-
bal area of Nagaland and other such
areas are sensitive. We should not
talk in such a way which creates com-
plications. Don't say, it is a sensitive
grea. Why have these people become
sensitive? They have got their rights;
they have got their certain demands;
they have got their aspirations; they
want to have proper development there.
I want to know whether all the rights
are being given to the people living in
the tribal areas. Whether it is Naga-
land or Arunachal Pradesh or Mizoram
or Bodo tribes or Tripura tribes, are
they getting proper treatment from this
Government? Have they no right to
build up their own nationalities, to
develop their own nationahties? That
is not being given to them. They are
being deprived of all these rights. ..

SHR] VAYALAR (Chirayinkil):
How? You prove it.

SHRI DASARATHA DEB: What
business have you to impose on the
tribal people in Tripura the script
which they do not like? They should
have their own choice in respect of
script (Interruptions). Civilian routes

2
Nagaland and DG, & S.D.G. 74
(Nageland)
were construcled in Arunachal Pradesh
and Nagaland, but those routes are
banned for the civilians; they are be-
ing used only by the military people,
What business have you got to prevent

the civilian people from using those
routes?

Now, I want to point out that (here
are three Governments there: gne is the
civilian Ministry formed on the basis
of elections; another is the mulitary
Government who, under the nose of
the elected government, are doing
anything they like; they rape women,
they torture and butcher the people;
all these things have appeared in the
newspapers also. Why are people be-
ing subjected to that kind of repres-
sion? Apart from the civil and
military administrations, there jg the
underground Government. So, three
governments are functioning there.
Why?

SHRI VAYALAR RAVI: What 1s the
solution (Interruptions;.

SHRI DASARATHA DEB: The solu-
tion is to leave it for the people to de-
cide. You are not allowing the people
to come to some settlement for the
benefit of that part of the country and
also for India.

The Government must realise that
every linguistic group or tribe, whether
it is small or big, whether they are
developed or undeveloped, has got
every right to have the.r national aspi-
rations and to enjoy rights and privile-
ges to develop themse!ves as any other
people do. When the fundamental
human rights are denied, people be-
come very sensitive and they take re-
course even to revolt. Now, what has
happened in my State”

MR. DEPUTY-SPEAKER: Do not go
to your State. Confine yourself to
Nagaland.

SHRI DASARATHA DEB: I can refer
to other States also. The same thing
happened in the Tripura Assembly...
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that when that resolution comes before
the House.

Address, unfortu-
nately, mentions practically nothing
about labour, except merely one or
two words, patting labourfon the back,
But what  about the comprehensive
Industrial Relations Bill? When I
asked this question three times. the
first time I was told that “it is under
consideration” the second time “It is
under active consideration” and the
third time “it is under very/l{gctive
consideration”. They have not gone
beyond that.

The President’s

I wil] give only one example. The
provident fund of the labour carries
only an interest of 6 per cent, while
the Unit Trust gives 7 per cent, banks
8 or 10 per cent and fixed deposit’
with companies 12 per cent. The
labour is demanding a higher rate of
interest on their provident fund ac-
count, Moreover, they -want that
they should be permitted to withdraw
the P.F. amount as loan after 20 years
of service. But that issalso refused.

Tt
(" ' So/1 would say in conclusion that
" the national climate is depressing and
deteriorating. There is lack of since-
rity of purpose and absence of ear-
nestness, particularly on the govern-
ment side; not only on the government
side, but all around. None of us, it
seems to me/ is in earnest about de-
livering the goods. If we do not do it,
and if the youth of this country and
the poor people of this country are not
given an opportunity to blossom, an
opportunity to develop their persona-
vt 1lity, first of all, to livefand to berome
‘themselves by developing their per-
sonality, they will not remain silent
spectators. So, I will conclude by say-
ing that all is not well with the State
of this count;y,

SHR]1 TARUN GOGOI (Jorhat):
yMr. Deputy-Speaker, while participat-
ing in this discussion on the, Presi-

dent’s Address, I would like/to take
the opportunity to extend my con-

FEBRUARY 25, 1975

f\(: that in the national erisig thel' han
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gratulations to the Prime Minister
taking -a bold step of arriving al
settlement with  Sheikh  Abd
within the framework of our Cons
tutior: and thereby making a maj
break-through in the direction
'crthe solution of the!most complical
problem of Jammu and 2
This accord is of great significa
This accord not only brings a bt
of the population of Jammu a
Kashmir within the mainstream of
tional life of this country, but it wi
contribute to the unity and integri
of the country and will strength
the forces of democracy, secularis
and socialism. Since 1953 wvario
changes have taken place in the Stal
of Jammu and Kashmir, and what
heartening to know is that there
realisation and acceptance on the pa
of Sheikh/Abdullah of the change
the situation. s J
/

15.50 hrs. 4
v 4

[SurI NawaL KISHORE SINHA in i

Chair.]

We welcome Sheikh Abdullal
decision to join in the national polil
cal life of the country and to lead
State of Jammu and Kashmir. W
hope that under his able and dyna
leadership there will be all round/d
velopment and progress of the St
of Jammu and Kashmir,

The reaffirmation of Sheikh Abd
lah that the accession of Jammu aj
Kashmir to India is final and irrevi
cable, that in view of this acco
.plebiscite has become irrelevant ai

of the Prime Minister should B
strengthened, for the purpose of sec
larism, socialism and democracy, is
statement of great significance.

I would also like to take the opp@
tunity of expressing my strong resei
ment and protest at the decision{-
the American Government tflj}:ift \
arms embargo on Pakistan. is is.
matter of serious and the most d
turbing concern not only for Ind
but for the whole sub-continent °
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only hinder the process of
psation of relations between
and Pakisfan, it will not only s
Indo-American relations, but it /3
S0 disturb peace and stability
ake the economic development
whole of the sub-continent. It
gate unnecessary tension, un-

ary hatred and an arms race.

j decision betrays the assurance
Kissinger, who made a state-
ing his last visit to India that
ca was keen on the normalisa-

f relations between India and

an and that America did not
rage an arms race in the sub-
ent. This is the real attitude
perica tawards India. America's
policy is of/ maintaining the_ )
¢ of power and of maintaining

g between India and Pakistan,

r before, stnce we attalned in-
idence, has the country been
nted with such a serious crisis,
mic and political. In the jast
ars, 1973 and 1974. we faced an
tedented risef in ‘prices of every
odity and a high inflationary

Thereby, everyone of us has
badly hit. VYou could realise
g suffering and the difficulties
L poor people. Nobody could

nat even after 27 years of inde-
ice there are lakhs or millionz/.
ple who do not have two souar
2 day, who do not have shelter
in, who do not have the bare
ity of clothing to wear, not to
of the bare minimum needs of
M life. It is also very, "pathetic
at lakhs and lakhs of youth,
e full of vigour and energy,
thout any employment and are
lorning knocking at the doors
vernment offices, private firms
dustry and trade. Whenever we -
our constituencies, we fingd, otss
g people do come and approach

-

two, unemployment and
are the two greatest chal-
the countrv and it is for us
these challenges. It is not
to say that the Government
ciousiof it. Government is
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conscious of it; Governinont is alert
to the situation and Government has
taken bold and revolutionary steps in
the directfion to see that these pro-

blems are solved.

As regards high prices and the infla--
tionary trend, India is not an excep-
tion. Eveni in the advanced countries
these problems are there, When the
more advanced countries, countries
which are much more progressive,
have not been able to solve it, how
do we expect a poor country like
India to meet the chalienge adequate-
ly? On the other hand, the|Govern-
ment of India has taken certain un-
popular and bold decisions. Govern-
ment has taken various steps against
smugglers, hoarders and blackmar-
keteers. Other monetary steps have
also been taken which have yielded
good results. There has not only been
stabilisation of prices but there has

-
e

also beer{a downward trend in prices! 1

We hope that Government will take
various other steps so that there is an
improvement in the economic situation
in the country.

There might be some lapses on the
part of Government. That does not
justify that the Opposition
criticize whatever the Government
does. The Opposition has failed to
discharge its duties by not contribut-
ing constructive suggestions. What is
the role of the Opposition parties?
As we have got responsibility to the
people, they have also got responsibi-
lity to the people. They are con-

should/

tented’or satisfied merely with criti- '

cizing; they are bent on

the Government.

criticizing

It is a matter of great eencern to
the country that certain groups of
people have ceombined together to
weaken democracy. They are attack-
ing democratic institutions and fune-
tions.
democracy; there might be changes in
procedures. These are the people
who sometimes claim that thev arc
strengthening democracy. These are
the people who, whenever they are
elected, say that the election is fair,

There is nothing wrong with/
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and peace 15 restored there, at the same
time under President’s Rule, I request
that some elected Government comes to
power there as President s Rule could
not remain there for long With these
words, I oppose the President's Rule.

SHRI D. BASUMATARI (Kokra-
jhar). Sir, I nise to support the Pro-
clamation placed on the Table by the
Home Minister I have gone thiough
ihe Piesidential Proclamation and the
Supplementary Demands etc elc, that
ale presented betore the House My
friends Opposite spoke emotional'y
They have every right to speak i an
emotional way There 15 no way out
except to impose the President s Rule

MR. DEPUTY SPEAKER Mr Basu-
matari, you are not audible to the Re-
poriers. Please speak up like a tribal
I do not know if 1 have to go to the
schoo] again m order to teach mysell
how to pronounce words correctly.

SHRI D BASUMATARI &uir, I sup-
port whole heartedly ts Proclamation
though 1 cannot support every thing
there ] do know very well the mstory
of Nagaland You will now know that
since the inceptien of Nagaland and
Meghalaya, 1 oppesed very much crea-
tion of Statehood In this House ifself
on the plea that the consequence of
that would have been the same as you
have now seen Our great leader,
Pandit Nehru thought that Nagaland
should develop in their own gemus.
Then that Statehood wag granted You
know 1t very well that it was Pandit
Nehru who told 1n that Executive Com-
mittee that there would be no more
bifurcation there in Assam. That was
the situation then as you see to day

Now, Sir, I am coming to the history
of Nagaland and my State In those
days, before the British Rule, there was
a Feudal system in my State In those
days, the people of Nagaland had cor-
dial relations with the plams people.
You know it very well that there was
cordial relation with the other people
in your area now, Meghalaya There
were cordial relations with the people

end D.G. & §.D0.G. (Napaland)

of Mizoram, too. Therefore, there must
be something as to why people of these
areas are not co-operating with the
Government even though so many de-
velopmental activities have been taken
up by the Government over there,

Before Independence some of these
parts were kept excluded The people
of those areas were not allowed to
come to plains and the people from
the plains were not allowed fo go there
during British rule for 150 years They
were kept separately and therefore
suspicions arose in the minds of the
people

At the time of Independence Naga
people tame under the leadership of
Rano Erake, now Saiza She came
along with 12 Naga chiefs here
to know what will be the po<ition of
Nagaland after the Independence of
India The Admimstration did not
understand the putpose of ther wvisit
and they were noi treated well They
were li1eated shabbily I had to invite
them and keep them at my place for
some days and provide food to them.
When they found that they were not
being allowed to distuss with the Ad-
mnjstration then they thought 1t better
to dicuss with the Organisation

Then Mr Deputy Speaker Shri Dhe-
bar Bhai came with an open mmd to
Kohama to discuss with Phizo but when
the ta ks were gomng to bhe held an
order came from Delhi—without the
knowledge of the Prime Minister and
the Defence Minister—that Dhebar Bhai
should not be allowed to talk with
Phizo That 15 the crux of the whole
matter From that time onward a
suspicion developed and then you had
to grant them a separate State to
Naga pcople now Nagaland in the
map

Now, there are two groups—one is
NNO and the other 18 UDF. What is
UDF? It 1, & party of the under-
giound They came out and ruled for
some time When they could not rule
the NNO party came When the NNO
party could not maintain majonity then
the Speaker had to adjourn the House
and now a Proclamation has come; Sir
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it is not only the question of adminis-
tration there but it is also a question
of as to how to deal with the tribal
people of eastern zone. You cannot
control the tribals by rules and military
force. You have to win their hearts.
It ig to be ruleq by treating them as
friends. My friends are opposing. My
friend. Mr. Deb, just now spoke. This
is not in good spirit, Let him speak,
what js in their heart. ] am a tribal,
you are a tribal and you know very
well how they are treated.

MR. DEPUTY-SPEAKER: This 1s the
day of trihals,

SHRI D. BASUMATARI: You know
my heart and I know your heart. Iam
gpeaking from my heart because ...

MR. DEPUTY-SPEAKER: Let us not
eonduct it in a tribal manner.

SHRI BASUMATARI: I would re-
quest the Home Minister to see, what is
wrong there. Mr, Deb said that there
are two different administrations, one
is mil:itary snd the other is the civilian
administration, That is true. When
the Government found that law and
order i» not being maintained by this
UDF, what prevented the Government
of India from taking over law and
order in their hands? Sir, I visited
Wagaland some months back and I
stayved there for ten days. People from
every walk of life and from every
group came to see me. They exchang-
ed 1deas with me and they asked me
‘why so much military personnel are
there?; Why don'tvou remove the
Army people and why don't you allow
us to lead our way of life?” Since the
time of Independence. they have been
saving this. You cannot deny it.
Only w.th the help of administration,
only with the help of army personnel
and civilians. if you want to rule
these people, then, I do not think, Mr.
Mohsin, it will be good for you. You
will not be able to tackle the problems.
1 would request the administration and
the Home Minister to see this in the
Proper perspective. It is not possible
for you to judge the thing from Delhi.

Nagaland and D.G, & S.D.G.
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sitting in an fvory tower. You should
go there and see what ig the position.

MR. DEPUTY-SPEAKER; That hand
will need medical attention after your
speech.

SHRI D, BASUMATARI: I leave it
to you to see to my hand. Therefore,
Sir, I would request the Home Minister
to see for himself what 1s the positien
there. Sir, when I visited Nagaland,
this was the complaint. Not only that.
Sir, you know, Mr. Nicholas Roy who
has been there ...

MR. DEPUTY-SPEAKER: Why bring
him here?

SHRI D. BASUMATARI: He used to
say ‘Mr. Basumatari, I have been a
Minister here for so many years; I go
to the houses of my friends, as a friend
and not as Minister, but, no non-tri-
bal Minister comes to me;". This is the
relationship between the tiribals and
the non-tribals. There is something
wrong some-where. That is why you
carnot win the heart, Mr. Mohsin.....

MR. DEPUTY-SPEAKER" [ tell you.
if people leave me alone, I am happy.
It 1s only when they do not leave me
alone that | feel inconvenient.

SHRI D. BASUMATARI: If vou in-
terrupt, I forget what I want to say.

MR. DEPUTY-SPEAKER: I was
referring to what you were saying.

SHRI D. BASUMATARI The Naga
people, compared to other tribals, are
heroes. They have got their own cul-
ture. They have got their own sys-
tems They have got evervthing 'm
their side. We talk of culture. What
1s cuiture? If you talk of culture and
tradition, it is the Naga people who
have maintained the culture very nice-
ly and traditionally they have kept it.
Sir, the Naga people give their assis-
tance in war times. You will see in
the Army that they are the best
armymen. You will gee in the
hospitals that they are the best
nurses. This is not the same
in other areas. They are active and
at the same time sincere. But since-
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they are treated asnaked tribals.

MR. DEPUTY-SPEAKER: I wonder
whether even the Nagas would like
ihat.

SHRI D. BASUMATARI: They sre
not uncivihised If you talk loosely
about tribals and all that, they luse
faith and they do whatever they like
I only say that the Home Minmiter
should not only rule through the ad-
mimsiration, the mihtary, the army
and the officers, but should take the
responsibility to see that the Nagaland
people are not exploited by others and
that they are enabled to lead a peace-
ful life.

SHRI A. KEVICHUSA (Nagaland)
Bir, the recentdefection and redefec-
tions in Nagaland have tarmished the
face of the State. The Nagaland As-
sembly is dead, at least for the time
being. The Legislature Farty of UDF
is burried alive. It is not my inten-
tion to make a futile attempt to bring
about a resurrection. I only want to
present a brief post-mortem report on
the cause of death.

When occasion came for a trial of
strength on the floor of the House,
33 members in a House of 60 were
found sitting opposite the Treasury
Bench. The Speaker, who had but a
few days earlier, defected from UDF,
adjc irned the House gine die, thus
creating a precedent, posing grave
danger to parliamentary democracy.

The events preceding the defections
1ead one top believe that the imitial
defectiong received help from outside
sources. In the first week of March,
5 MLAs belonging to UDF from far-
flung parts of Nagaland were brought

UDF Ministry. Tokheho Sema's in.
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hosted in the Army Cantonment at

Now we have the Presidenl’s Rule
in Nagaland, I only want the House
to know that on the of UDF Gov.

election, certain officers declared that
the UDF would not be allowed to form
Government, even if the party turned
out to be in the majority. If, during
President’s Rule, these officers corntii-
nue to work on partisan lines, the
administration will lose the confidence
of the bulk of the people and parlia-
mentary democracy will become a
farce in Nagaland,

I can only trust that the President's
Rule will show the people of Naga-
land that there can be fairnesr, equity
and justice under the Constitution of
India and that there can be a fair
and free election without interference
by armed personnel and busy.body
officials, as bitterly experlenced by
us in the past.
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you should conclude your remarks
within seven minutes.

S8HRI N. TOMBI SINGH (loner
Mgnipur): Sir, am I to understand
that we are discussing itemsg 14, 15,
16 and 17 together?

MR. DEPUTY.SPEAKER: Yes,

SHRI N. TOMBI SINGH; At the
outset, I would like to support the
Proclamation of the President to im-
pose President's Rule in Nagaland. It
is not because I am in favour of
Presudent’s Rule being imposed on
Nagaland, or on any State for that
matter, but because of the special
ciroumstanoes that were prevailing
there. Having gone through the de-
tails given by the Governor in his re-
port, I think he had no other alterna-
tive but to recommend either suspen-
sion oy dissolution of the Assembly
and imposition of President’s Rule in
the State. The Government of India
in their wisdom decided to suspend
the Assembly and impose Presidential
Rule there to solve the urgent politi-
cal situation, which was complicated
with some constitutional issueg which
have been very elaborately discussed
here,

Nagaland forms one of the units of
the very sensitive and strategic north
eastern area. Therefore, what hap-
pens to Nagaland hag got its reper-
:ussions on the other mneighbouring
States. It was very understandable
from your point of view, as well as
rom the general point of view, as
was rightly pointed out when some
sther hon. Members mentioned pro.
slems in the other States comprising
‘he north.eastern grea, that we should
onfine our discussion to Nagaland.
3ut I belong to a State, which is
weighbouring Nagaland, which also
lag got certaln common issues. Naga-
and is also our gateway. We have
n our area a big block of Naga peo-
de. Naturally, we cannot consider
Jagaland in exclusion from our own

'r contéxt of the entire north-eastern
ireq,

Nagaland and D.G, & S.D.G,
(Nagaland)

Referring to Nagaland, it has one
advantage and also Meghalaya which
is your State, Sir, and Mizoram which
1s & Umon Terntory. These three
units of our country are cent per cent
tribal areas. The difference in the
case of Assam, Manipur—which is my
State—and Tripura is that these areas
are partly tmbal and partly non.
tribal. Assam, of course, is now sub-
stantially a non-tribal area although
some tribal population is there. When
we discuss the tribal weliare, the pro-
tection of iribals, their interests in
varioug ways, in these three States,
particularly, Nagaland, Meghalaya and
Mizoram and also Arunachal to a
certain extent, we can experiment
with the working of a certain train of
thought which, I think, our Mimstiry
1s very competent to do and it should
see all possible ways to bring a new
train of thought to ve exercised and
implemented in these tribal States.

As regards Nagaland, it is a fact
which you cannot ignore and the gues-
tion 1s, whether the mainstream of
Indian politics has been introduced or
not after so many years of Independ-
ence after Nagaland became a State
in 1964, and we have to see that the
mainstream has been introduced
there. We have allowed the mains-
tream to enter into the tribal area, a
very sensitive area. Of course, it will
not be an easy thing to transport
every thing, what happens in the
broader context of the country, to
small areas.

It has been pointed out in the speech
of the Home Minister in the other
House that sizable allocations—I am
giving an instance—have been made
in various Plans, particularly in the
Fifth Plan, and it has been pointed
out by the Home Minister in his
speech that the expenditures were not
made properly and it has also been
pointed out that the money so sizable
and lberally allocated for these areas
has not been gpent for the benefit of
the common people. Now, the gues-
tion arises whether in the normal con.
text of the Centre-State relationship,
in these ymall and difficult areas. the



287 St Res. re Proclamation MARCH 18, 1975 in relation to Naogdland 388

Centre should merely allocate ceriain
amounts and, afterwards, say that
these amounts were not properly
spent or they did not reach the com-
mon people.

What 1 would suggest in this con-
nection is that the Home  Ministry
should have a permanent machinery
not only for Nagaland out also for all
the tribal and smaller States which
are pnot cent per cent tnibal States.
Of course, Manipur, Trnpura and
Assam, al] these States, have niore
or less common problem of establishe
ing better relation between the tribals
and nationals. For all these States,
we have already agreed, the nution
through this rParhiimieni has agreed
to depart from the normal yardsticks
not only in the financial allocations
but also i1n the promotion of spec.al
political status in these States.

MR. DEPUTY.SPEAKER: Your time
has run out. But I will give you
three or four minutes moie. Please
try to conclude,

SHRI N, TOMBI SINGH: Yes, Sir.
I suggest that a permanent machinery
should be evolved by which we can
see that the allocationg made for the
smaller areas are properly spent.
and also that these allocations go to
the strengthening of the relations bet-
ween the mamnstream of the country
and the commop people of these areas
Who are also interested, as the Home
Minister has very rightly pomnied out,
in peace, progress ang development.
But now who handles this situation?
The question is not purticulariy for
Nagaland only. We have to see that,
in the name of hostilities, in the name
of insurgents; in the name of certmn
underground elemenis, whether the
special allocations, money and other
facilities, that have been pgiven liber-
ally from the national exchequer have
been allowed to flow out in the inte-
rest of those {who go against the
nation, in the interest of those who
are insurgents. This machinery has
to be get up.

It hag been very rightly pointed out
that the expenditure on police iz on

and D.G, & §,D.G. (Nagaland)

the increase, It is not only in fbe
case of Nagaland, but it ig true more
or less of the whole country. Parfi.
cularly confining oucselves to the
small areas, to the sensitive aresg in
the north-eastern region, we feel that
the Home Minisiry should take up
measures to introduce a machinery
through which we could spend on
development, education, culture and
on measures for soclo-economic con-
solidation of the people. By this way,
we can reduce the expenditure on
police and the milltary postings there
We find that, so far, this aspect bas
been taken up only casuglly, and as
1 have said earlier in a diiferent con.-
text any casual approach has never
paid. Therefore, I suggest that the
Home Ministry ghould take this oppor-
tunity—confining itself for the time
being to the present Nagaland pro-
blem—to introduce a machinery
through which we can have a rethink-

ing.

Now I come to certain things which
we should have consudered earlier.
Our area belongs to the category of
remote part of an audience during a
stage performance: When we take the
country as a whole, we are far away
from the stage: and although we can
see the stage-play very clearly, in ihe
broader coniext of the country, the
stage-players, the people in the Capi-
tal, even the leaders at the helm of
aftairs, do not see our gengraphical
position, do not know where we stand.
Many of our friends here ask me
where 18 Mampur, what 1s its Cupital.
where 1s Nagaland and so on, Some
of them, of course, may ask very in-
nocent  quesiions. But when this
amounts to ignorapce of facts, a 1:&y-
chological distance 15 crealed end this
may lead o anytlung. We have no
complaint about the polihical atten-
tion that the Government of India has
so far given to us. We are small
Stotes. Nagaland is @ small State.
The Minister took pains to point out
that Nagaland has only about five
lakhs of people. Many of our friends
have mentioneq this, although it is
a fact, when members mention that it
is a tiny State which getz so much
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we have proved

Tnpura, etc.
and senpitive

circumstances the Governor has done

MR. DEPUTY-SPEAKER- I think
you have gald enough to justify that.
Kindly conclude,

SHRI N, TOMBI SINGH: I conclude
by saying this: that Nagaland should
have a stable Government and if at
all there ghould be President's Rule,
for some time, it should be for the
minimum time possible. Here 1 want
the politicians
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Negaland and D.G, & S.DG.
(Nagaland)

these olficers {00 much and that is
the sign of the failure of the lesder-
ship. We should not bring the ofi-
cers here. It is the leadershiv which
is respensible, why bring in the offi-
cers here? I cannot understand this.

SHRI N, TOMBI SINGH: I sbide
by your ruling. I have, however,
come acrom  reports about officers—

SHRI N. TOMBI SINGH: Unfortu-
nately it is our expanence that in
small States, the officers play a big
rols. My ouly appeal is this, They
should do their duty and not moddle
in politics. They should be free from
politics. Thig is my request. With
these words I support the Motion for
imposition of (President's rule in
Nagaland.

SHRI H. N. MUKHERJEE (Calcutta-
North-East): You will forgive me, Mr.
Deputy.Speaker, if I racall, that when
Jawaharlal Nehru was here, there
was no discussion on Nagaland, not
even a gingle question, in which bhe
did not himself take part. But today
I find that 30 odd number of us are
bhaving a listless debate and I am try-
ing to imagine, if I were a Naga, hav-
ing come tp attend the session of
Parliament, from the visitors’ gallery,
I would have hardly felt myself en-
couraged to feel myself a national of
thig country...

MR. DEPUTY.SPEAKER This thing
has again and again taken place We
have the tendency to refer to the
gallery., I gay, this is a very wrong
practice Order please, I don't think
this ghouly go on record.

SHRJ H N. MUKHERJEE;: Mr.
Deputy.Speaker, Sir, I am sgadder
stil] to mote that thiz is the Thirty-
seventh time gince 1950 that state
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period, the State of Nagaland, the
fifteenth Indian State, has to be taken
over and it has now this distinction of
being taken over by the President

Iwasmrytomtetromthecw
ernor's letier to the President which
incidentally hag an elegance as com-
pared to some other communications
from the Government to the Presi-
dent. This is a very decent perform.
ance. It ig sickening to discover that
Nagas, whom I personally had the
privilege of getting to know at close
quarter since 1965, and who are cele-
brated all over the country for truth
telling and for being straightforward,
are obviously being very badly cons
taminated by the political atmosphere
which we seem to have acquired in
this country.

The Governor reported, for exam-
ple, that since the new U.D.F. Ministry
assumed office about a year ago, many
defectiong have taken place. I quote
from his letter.

“Eight Members have defected
once; another 8 have defecied twice;
and two have defected three times.”

And in the recent operations, Mr.
Vizol's ministry and Mr. Jasokie’s
ministry present another spectacle
which does not speak well I would
not like to say anything on this, I
am trying to find one thing. There
is one Deputy-Speaker in the Vizol
Ministry who went over to become a
Minister in the N.N.O. Ministry—one
group loses and another group wins—
all of them are the bird’s of the same
feather People perhaps say that
they damn the ins and damn the outs
and I damn them all together. I have
no sympathy for these chaps, for
these ayaram and gayaram. Even
in Nagaland. in Mr, Deputy.Speaker’'s
Office, . . .

MR. DEPUTY-SPEAKER: A very
exciting precedent I think!

and D.G. & 8.D.G, (Napalaond)

it. Ithnmydimnmtincmrt
For example, the report isrl am
qunﬁngﬁtmthaﬁovmr’lleth:

“When the Legislature met this
morning, the Speaker Shri Keditsu,
adjourned it sine die, Shri Keditsu
had been a member of the UDF,
and had been elected Speaker with
support of that party. Ha had,
however, declared his preference for
the NNO on 8th March.”

The Governor writes this leiter to
‘the President which Mr. Brahmananda
ineddy has the right to present it here
in a spirit of delachment, as if the
Bpeaker, in a Legislature, from onhe
party has gone over to the cther
party.

MR. DEPUTY.SPEAKER: This 18
the case of whatever you can do we
can do it better.

SHRI H. N. MUKHERJEE: I cannot
understand how these goings on
would continue in this country in cur
Parliamentary system, For instance
& situation is created where the Spea-
ker adjourned the Iouse sine die
May be, the Speaker was right in
saving when he did that that his ow?
life was in denger and that some
other Members were in duress con-
fined somewhere against their will. If
thig is the way in which a Parliamen-
tary Government has fo run, then
Heaven knows what would happen to
the people of Nagaland in particular
and to the rest of ug in this country.

I find from the budget also which
is presenteg that the way in which
proceeds, it does mot
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entire couniry of
is why thisz discussion
rtant. Hecause of the
insengitivity which Parliament has
developed we do not seem to hear
what is happening in Nagaland and
in this country.

I do not understand how is it that
these goings on continue in Nagaland
and 'Government has never the idea
of taking Parliament into confidence.
In the earlier days whenever aves-
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there would be preliminary discussion
with the Prime Minister. He used to
take the Opposition into confldence
Why is it if there are any defaults in
your administration of Nagaland
which has enabled the continuance of
discontent in that crucial region we
are not told about it. Why are we
suddenly surprised with this kind of
thing and then we are told to legahse
thie matter before 31st March. Has
Government no responsibilitv to see
that budget papers are prepared with
at least minimum decencies of Parlia-
mentary etiquette? Thig is the posi-
tion to which we have been reduced
and which makes impossible for us
to function.

May I ask Government if defection
which was so alien to Nagaland has
become go chronle how is it that the
anti-defection Bill has been hanging
fire for 80 long? This defection mno
our political atmosphere is something
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ported by the Governor of Nagaland
that the ruling party had a very big

Jhand in promoting defections one way

or the other. Let the Home Minister
repudiate what I say with hand on
hig heart. Let him tell me and I am
ready to believe him Sir. As far as
the records so far produced before
the House are concerned, nothing to
show that Government did not have
a hand in thig game of defection.
Otherwise, it would not have happen-
ed. Sir, if Speakers do not behave,
Bpeakers wish to become Ministers
and all that gort of thing, we konw
that kind of thing has happened in
other parts of India...

MR. DEPUTY-SPEAKER: 1 hope it
will never happen here.

SHRI H. N. MUKHERJEE: Well, Sir,
in other parts of India....

MR. DEPUTY.SPEAKER: I am
talking about us,

SHRI H. N. MUKHERJEE. Minis-
ters have become Speakers. The next
metamorphosis is still to come.

MR, DEPUTY.SPEAKER;:
talking about ourselves.

SHRI H. N. MUKHERJEE; Would
you please do not provoke me into
prognostications which are perhanpe
warranted by certain happenings.
But, what I mean to tell very seriously
to this House is that parliamentary
life would lose in its character gnd its
ethos, Do not behave in this way.
If the salt losses it savour, where
will it be salted? We are told that
there was police cordoning of the
Assembly. I do not know if it was
true. He may repudiate if. If it 18
true that Pressmen were kept out of
the Assembly altogether. without
anybody's special dispensation, from
the Legislature ifself, then, surely
that kind of thing is derogatory to the
very basic existence of parliamentary
life. I do not support the kind of
thing which my friend Mr. Deb said.
I can understand his anger. I can
gsympathise with the king of feelings
that he has got. But, I do not support
many of the formulations which ha
made. But, if in Tripura, for instance,

I am
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was given the job of addressing a very
hostile audience. Sir—if you do mot
mind my dragging a little—I was the
only person in the delegation who suec-
ceeded in extracting an applause from
the Naga audience and I did that mot
because of any magic formula which
I could utter, but because, I told them
that if the Indian Army, this was in
1065, in the years before had comitted
any atrocities, they rematn to be prov-
ed and they would certainly be court
martialled or otherwise brought to
trial, but that in the meanfime I am
ready and willing, if the Naga people
have got that impression, if that kind
of thing 18 in their mind, I am teady
and willing on behalf of my country
to apologise to them and to ask them
for assistance in bullding a new India
of which Nagaland would be a willing
part. They applauded only when they
found thai someone from India was
trying to show a sympathetic spirit.
That i why, they looked up to Jawa-
harlal Nehru in the way they did.
That is why, perhaps, even today—
my friend from Nagaland has gone
away after having spoken—they natu-
rally expect India to behave in a
manner which ig important,

That remindg me of my last point
which I wish to make, and that will
be in continuation of what I have
sald yesterday. I do feel that what-
ever our grouse against the Govern-
ment, and the grouse 18 very strong,
whatever our ecriticiyms of Govern-
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matters in a manner whickh should
not assist ihe entmies of our counicy.
Nagaland Is an avea where advoniage
is being sought to be taken by hostile
forces, national &g well a3 integma-
tional. I heard yesterday some reler.
ences fo a paper called Motherland
which I never read carrying some
kind of an article in the early days of
March about Indirs Gandhi, whom -l
never hesitated to criticise when 1
thought she should be criticised.

g

practice which the people could tske
recourse to. I remembered Sir, that
this is an example of an attempt at
de-stabilising ¢his gountry at a mo-
ment of time when all sorts of things

a total] revolution in this
When I think of these destabilising
processeg in this country, 1 am very

my right the CPM members, that we
should ecriticise Government's faill

8

SHRI TARUN GOGOI (Jorhat):
Sir, though T am not a champion of
President’s rule, I think all of us
should agree that there are certein
circumstanceg in which
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have 1 seen the President’s rule being
welcomed by all gections of the peo-
ple and by pll political parties in the
Stute. There are mainly two parties
in Nagaland—the UDF and the NNO
and both of them have welcomed the
imposition of President’s rule. It has
been welcomed by Mr. Vizol. It has
alsp been welcomed by Mrs. Shaiza,
the chiet of the UDF, and by Mr
Jasokie, the new ex-Chief Minister.

In the last elections, both the par-
tieg faileg to get a majority. Out of
60 members, one got 25, the other 23
and the remaining 12 were indepen-
dents. The independent members are
responsible for the defections. Mr.
Deb criticised the Congresg for over-
throwing the Government and the De-
puty Speaker rightly stated that in
Nagaland, there is no Congresg Party.
We are not interested in overthrowing
either the UDF or the NNO Govern-
ment. We have got no link with the
NNO. Mr. Deb found fault with the
Congress for being the initiators of
defectiong in Nagaland. It is nol cor-
rect. Defections in Nagaland started
just after the elections when 3 mem-
bers of NNO defected to the UDF.
The fact remaing that both the NNO
and UDF are responsible for the de-
factions. We condemn defections,
which is a very unhealthy practice.
‘When there is defection ani mstabily
of Government, the progress of the
State suffers. In WNagalandi when no
party is able to form a stable govern-
ment, it is the people who are the
sufferers, It is a most sensitive and
strategic area, which was neglected
during the British rule. Even atter
independence, thig area never received
as much attention as it deserved till
Nagaland became a State in 1984. Be.
fore that this area was lagging far
behind and that was the main reason
for the dissatisfaction among the Naga
people. Though it has been the aim

the Centre to bring the Naga people

mainstream of national life.
up il now this has not been possibte.
the demand of the Nega peo-
an independent Nagaland.
After  long period, they have realised

Nagaland and D.G, & S.D.G.
(Nagaland)

the futility of this demand ané a majo-
rity of them have now given up that
demand. They have a desire to come
into the mainstream of national life,
but this can be done only by rapi!
progress in  agriculture, communica-
tions and industrialisation. Railways
and other communication facilities are
totally inadequate in Nagaland. Be-
cause of the lack of facilitias for dev-
elopment, this area is lagging far be-
hind and it hag pot beer possible to
bring the people into the mainstream
of nationa] life. I hope the Minister
will look into this matter

It is a matter of great concern to
all of us that there hag been an in-
crease in unlawful and violent activi-

ties, There is a foreign hand behind
all this. It has alo been confirmed
by the Prime Minister herself that in
Eh° north-eastern areas a foreign hand
is behind all these violent getivities.
Thig 1s a matter of great concern for
the whole country that there is a sys-

tematic plan and a foreign hand is
trying to create chaos not only in the

north-eastern areas but in the whole
cou;ntry. Thereby the whole coun-
try's security iz threatened. 'This
should be taken care of

With these words, I support the Re-

solution moved by the hon. Home Mi-
nister.

W wmeATY T a (wremR)
I A, T W porerr
T & A% v T 17 wraw AvdE
¥ o R o RE a1 fopar 2, ey
Fug & agt ¥ T 9T W gw Y A
awf T ¥ o oA &
AET F AN Fodtorwo I wTWT
Y Suit avEEw Y qag ¥ I @fer
weft arf, ST agw wer Ty feer,
A Awafeee ST, T wfer
qr TTET FWEA 4T TN agwa oY
waer fawr @y oY, foee wog ¥ 0
o wftqwer & Ao v gat
s 77 N wfeqTa w7 avarrr v ¥
W ey g &, wwe forg e AR
ot i el & Rl 1o i W
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sgemar § feeg wreal & v aw WY
dirpfa & & fr oY ot 3o & v ar
%, vuw fag s or § ok &R
o dur g 8, wg fadl Aify &
7 afer fram ¥ g & W W
fraar T AT W w Y iy e
¥ fag g€ ¢ afew uw ¥aw v ww
T @ Wit w3 § 0F I
oY Ay, T FoTT ARy ¥ fr faeet
AER QAT oTEY & g9 F wTr
e o @ fea e 3o At & ag
o ¥ W 5 97 fF 3y |OeTe SEey
W g ¥ A7 o oY & W% Iaw Fag
b facgw ffeem  fr st &t
qrél # ¥ a1y €@ WK o F W Ay
feam ra fireg o 23 AT Y 9 T
T AT G AT T 4T, & W9 X
a6 fear ) ww af|r oOmw & &
wit § ag T W F A ae &
&t & i aonde F g€ | ww v
& s & A F o gw qg IO W
@t T SfeT wsaw  wffer v
¥ fag gx o7 wew o wofirr v far
W faQefy T & Jar = vl @
¥ T W R AT T O
wi#T qae 7 dfae A afrem
&1 weary fear 8| 97 efted sTRa
7 ag I qw g1 7€ @ fr few T w0
aga § TaeT froig @ AT i
S ToUqT o wET F d5 ST g
favig 7 #3 &Y THFT A T w0 Ad
fieaT T 7 WA WA ¥ A AT @
R} & ST T fF gregTento &
T agAT & a7 FodroTHo HATY § ?
gfe oy 9T *1 A ¥ WAL
T w7 SEE AW FT g
T ¥ @ qar I omar fin frad o
agaa § 1 femg WA wro g gy
wff ¥ 1 xafig o wirfer e ¥ fag
¥ W i &3 foar v ey wod

Laws (Amdt) Ord. and Bill

san Fefaer < fig oy a0 o
frofaa @ cawr 59 qor ot
AT ¥ W 3 gy e Y wgR wnh §
woW H Tt orer & 1 OO ¥ o g
At F firar wa, feeeft & ard ¥ figar
T, gt W ¥ faear ) fawaw ¥
Y ¥ awwr wy WA § Y Ag ST
TN T § I g & Ak ¥ oregafy
W W) 7Y 7Y T wr W §, T i
TR ¥ oAl st 3 wh owmRy ¥
ITHT ATHT TN JuT HEy W o
T &1 A g § vy aoe
w3 grr 30 & e fer uger
g W AT § W TEwT AT
7g g ¢ fe mya dar gt Wi
qr wiead foyouw dar gy aml &
gark fag )

TdE ¥ o @ ¥ gw q§
ge &) afew oF g & oY WY A
T § s o offaw warg & G
guw! w1 ¥ 4y woeTT faege wwwe
T &1 & et woere v Oy WY AT
g 1 S FonT gz T 1 vy iy
¢ ! wdt f  } E Ed w w
mﬁ'mﬂ'{’rmtl AR,
fsiram woraw WRW,  Awmww,
wforge wnfe &= g & o ) G
& & e fae g g o foer feafir
w1 memra fivq gu @ ag wer g
¥ arr wr g1 feggeery wr Pty
FRTET TS & TH STV I HY
TET NAE ¥ WY WOA WY At
w1 ok &) it et oF sfier ¥
w3 FTRITC &Y raT wT Wiy and
T wry aw £ § ) W eI N
26 gftrar ¥ et 3 § o ww g A amy
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wa § 1 aff wrrrae ¥ aeew A &
frg o3 ¥ oiic @ wt ) T
wrary sreer g Al oY wefag
ITEY WTYA GIHAY ETAT | A F Ay
% &z § I wrATw JATE WA

MWD WEFNI T @R
gy wraTy sy $F gk v ?

% afrge ¥ aar gr) wgt W@t X
aqn & ferr A W g OF W
] &t oY 3@ wgr Juwy g7 o ¥ foe
W w1 IR Y

cut off for the last so
ries.

&3 g WY w7 e @ § 7 W o
Wi frgw w s AW Q@ §7
for wirgz & Sy WETIW, ©7 gERRW
& Ao & wrar ag & fag W
et wrr dr vy A @ oA ¥
A waT) AN K QE FEC W qI
qEEN WY qTEA 9L ATAT & gur w@T
a7 | §EY IAEr BIE awArE Y 9 )
¥ ¥ wwrard T O o S
¥, Affrge qw agT I 7

They never depended on any
other velicle except No. 11.

oy AT & Q) 9w g fide
B ¥Y g & ¥ FE o a7 WA Q,
g WY ¥ T Cw oy ¥ o e
¥ 1 fiery o

Nogelang and D.G, & 5.DG.
(Nagaland)

7 W o Y o § oy 7 e wee

g s gl wiwt fawma it § fowme

WM § e & &

T gfy gard s 2w N sfed

oy o ot oy o g Feafer dar adt

o, 7z A e )

& arde & Qg 1 e
o wow gwet W o & 1 & g
fgrdn i g 1 aa i oy
T & 1 fewely o 3 ofvr 7 vegw
wT @ & s T7e) dz arew fimar wr <ar
1 378 9% A % wfgwr o= fag
g § | Y ATy AR F ot o Teg-
ofy wrew e fegr mar § afx
T e g e Ay dr Qe
FETHE WX T o THo Wlo ¥
ow ¥ § ot Tegfr ¥ g # ww
wfuwrs w1 ag § @ Iy ofr o
wrferr g § e ag 9 qarar 8, qarer
FCAS FT LS ¥ @ § A 7 @
wifes €Y & 1 sy s e o i e
sfer wre wrefigar ) wrawr der of
®T A% § | WITHT Wy €9 28 AW
¥ GEGEAT W THW qAT ATEX )
ararae # fare afgedr # v wr Rt
Far g | Sifgar ¥ o o fedom § oer
ar | fer o feelt oY e g €
ar fafazdr & gofive s ) &
W Tr G ¥ @y @A
T € | FArGA & AW ¥ go A,
a1 $8 fa=re 3% #7 ™ ot fadmr 73
qFaT & i @12 avEE 7 Fa Wt
ox & e - wifgwr 7 & WA
B ¥ 9w, W AR WU R ®
qﬁqlﬂ’qﬁmﬁlm
¥ ¥ oam ¥y §) o
feafir oY =gt dar g€ @ & wwar g
ff o qaw! Tog § gt ¥ i e



& 1 Frrofrorer 3 oY ¥ war § 1wt ¥ -
a6 Fr et § 0 ant ¥ w0
e aw ek § fr Ak et
sepay § oY 2g ureey qw § | o
wifg® fis o Tey anwy o fe
wY, I R ofvr o Wifrer o
WY ey agy 5o § dfer w8 g
w1 | Y ot Wy e gt S 2 §
forey fomr wff wfey | & sAwr
wuf gt A Fw wrgw § o

W gwe Tyw wiaver ¥glt (Fror
of¥) : WgT wTaT W

o WYY T WY ST T
wove fir var v @ gy & 1 & At
ar | ot @ & o ww R & oar
WY T OEAN | T9 O YN ¥ W
T W) v wRw & et
g, Tt A s @ , e |
qfrm & i faoidt oforg &
e ¥ fagr w, forerdf gt & Wy 7
T & 1 rorftr & ofreer w6 e Y arr @
v @ § 1 Tl & aw g9 A grar
P oW g & wer
it § 1 S &7 e e oefifa
o § foam xorg & o ofra fare
T § | Aemete # et gedy oY ¥
ot wiEerT wiT uew g ¥ AW WY
wifww w2 § ag Sw oy § ) donw
W gwi 7 oEw w wefet ot
* foms ooy wr fer oW TAer
agTe a1 7 oo Ty frer ot 3w
19 ST o T WY T WA R,
fag # foemlt sww &1 Wwe war
fioar, ¥ & qgew W frsdr Y g
¥ wee @1 ww aw frdfist ¥ go ¥
wfwerT wvd § T 3% Wy Iy dry
o} Rfiw v § 1 ww Wt & it wow
¢ fs crspfis wrer oft s o e

that, normally I do not favour Presi-
dent's rule in any State, more parti-
cularly in the sensitive regions,
where, 1 feel, the people should exer-
cise their demoeratic rights. But if
we look to the situation of Nagaland,
it will be clear that there was no gl-
ternative but to impose President'a
rule there. In fact, the voting pat-
tern itself, the voting pattern in the
last electiong in Nagaland, indicated
that instability was ingrained in the
result of the elections, because the
UDF which got 25 seats in the last
election had secured 86,7890 votes
which constituted 30.13 per cent of
the total votes polled. I do not say,
for a moment, that absolute majority
is necessary for a party to run a de-
mocratic government, but if we look
to the picture, we will find that there
were only two parties and out of those
two parties, the ruling party had
much less than the other Opposition
party and also the independents. The
NNO hmd mecured 3579 per cent
claiming the guppert of 1,08,083 votes,
and the independents, twelve of whom
came to the Assembly, had secured

98,106 people. Therefore, the voting
pattern {tself—the ruling party gectir-
ing 30.13 per cent, minority party se-
curing 35.79 per cent and the inde-
pendents getting 34 per ecent—indi-
cated that instability wag writ large.
Immediately, we saw defection in the
sensé that the 12 independents....

AN HON. MEMBER: What is your
majority here? It is only 48 por owm,
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and five joined the NNO. Then

the defection started; there were de-
re-defections and counter-
defections. On 0-3-1978 the drama-
tic development starteq when 13 UDF
members joined the NNO, and the
NNO Government came into being.
On the 10th, the Vizol Ministry re-
signed and the NNO Ministry came
into being. DBut within elght days,
some of the persons who came to the
NNO—some of them who became

Obviously, Mr. Jamir, as the leader
of the UDF, claimed that he had the

the Governor wes taking upon him-
self the right to decide that. The
Governor in this perticular case took
the correct decision. In spite of this
instability’ he did not decide for him-
self. He salg that it would not be
fair omn his part to count the heads
in Rej Bhavan: let the Legislature
decide whethbr a party has a majority
or not. Ang therefore, he asived the
Tegisiature to weigh: its sirength. He
asiced: this quastion to be decided in
the msembly iimlf Assemnbly was
convenedl om 3.7 You lkmow
about the dramatic Incident when the

Nagalang and D.G, & §.D.G.
(Nagaland)
Bpeaker adjournsd the Assambly sine
die. An even then the Govermor did
not report for proclamation under
Article 366. He told the Speaker that
it i3 very important to pass the fin-
ancia] bills and provisions and re-
quested him to convene the Assem-~
bly and try to pass them. The Spea-
ker said that he cannot do it as his
life was in danger; the lives of other
Members were in danger and he ex-
pressed hig inability and even then
the Governor did not take recourse to
this step, He requested both Mr.
Jamir and Mr. Jesokie to sit toge-
ther and evolve some concensus if
possible and when they said this is
not possible he hag made this report.
This is the position. In view of all
these things, I do not know why any
criticism could be levelled against the
Governor, sgaying, what he has done
is something wrong and all they. It
has been stated that the Speaker had
been directed by the Home Minister,
who seems to have beep termed as
villain of the peace, ghd then the
Central Government wag the main
force behind this development which
led to the President's rule in the
State. But, may I remind my friends
that in Nagalang it ig not a congress
Government as guch. The Speaker's
adjournment of the Assembly has
been criticised. Left to individual
judgment, one may reasonably say the
Speaker ought not to have adjourn-
ed the Assembly like this. But the
difficulty is this. He is the Speaker of
a sovereign assembly. It is not fair
on our part to criticise hia gctivities.
I Nagaland Assembly iz re-convened,
that Assembly will decide or enter

" into a debate whether anything that

was dome by him was just and pro-
per. 1t should be left to you or to
the Speaker to decide at the meeting
of the Speakers or Deputy Speakers
as to how we can ...

MR, DEPUTY-SPEAKER: That wes
given a decent burial in Shillong!

SHRI DINESH CHANDRA GO-
SWAMI: After all, Speakers’ meeting
takes place, Sir. I feel that this
question ghould also be tackled, be-
cause Article 202 to 208 and onwards,
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requireg that the Constitutional obl-
gation upon the Government to pass
the financial statement and these pro-
visions should be complied with
within a prescribed time. Obviously
no other course was left to the Gov-
ernment except fto report that the
Constitutiona] machinery hag falled,
in the sense that these gbligations
cannot be fulfilled the financial state-
ment cannot be passed and it is only
in this situation that he made this
very exhaustive report which has
been placed before the House and in
pursuance of that report, the Presi-
dential proclamation had come, I
support thig proclamation, g8 in view
of the development it hag become un-
avoidable and inevitable.

There is another point of view also

which I wish to point out and it is
this. Instability in thig region can-
not be permitted at all. This area is
a very strategic one. It is a very
sensitive area. There is continuous
attempt by certain section of people
to subvert established order; disgrunt-
led elements do try {o exploit the si-
tuation and ag you know, stability 1s
the essence of the day and Presiden-
tial action establishes some sort of
stability in that region.

And here, I do not want to repeat
what has been said by other Mem-
bers. But I want to raise two points.
A lot was sai gbout the Defection
Bill. In principle, my view is that
thig Defection Bill alone will not solve
this problem at all. Actually by law
alone you cannot solve the problem
at all. It has to be done by consen-
sus. It is by convention among the
parties that you can solve such prob-
lems Legislative methods like De-
fection Bill etc.—~I do not think,—
will offer the real solution to this
problem.

Finally, I want to reiterate the
points raised by other hon Members.
There is some lack of communication
both in the literal sense and in the
real sense in respect of Nagaland and
the entire north-eastern region. The
infra-structure go necessary for deve-

about the unfortunate happenings

1 agree with Mr. Goswami that we
are not here to pass any judgment on
a decision taken by the Speaker of
the Assembly, whatever may be the
consequence and whatever may be
the background.

The Governor's report gives a very
sad picture when he says that he had
to face the claimg and counterclaims.
He therefore advised the leaders of
both the partieg to have a trial of
strength in the Legislature which is

should bear in mind here. What will
happen when the Speaker of gn As-
sembly of any State, not

this State, takes into his head to ad-
journ sine die® What will happen in
that event? This ralses basic consti~
tutional problems which ghould not
be left to the rules of a particular
Legislature or to the whims and
cles of particular persons at the
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the Chair. Therefore, there
iz a basic issue. After 1058 Speakers’
Conference, some of the State As-
semblies hag their ruleg amendeq t0
make it imperative on the part of
the Assembly that when they want
to adjourn the Assembly sine die,
that should be done on a motion be-
ing moved in the House and passed
by the House. Because, not only the
no-confldence is against the Ministry
but it is againet the Speaker of any
party. If he takes it to his head to
adjourn the Assembly sine die, no
court can go into it. Nobody outside
the House can discuss this. There-
fore this aspect raiseg a basic issue
which should be borne in mind by us

I agree with others also that what
we can do in this respect from the
report of the Governor ig this. It
looks a fair reading. There is noth-
ing else left but to proclaim this. It
is not only an administrative decision
but it hag got g political background
behind it. Because it ig like a Greclan
orama that the tragic end comes at
the end of the drama. The end be-
comes inevitable. The tragedy that
is to happen becomes inevitable as the
drama proceeds.

In the past, the Congress Party and
those belonging to that dig not take
any decision earlier on defection whe-
ther it is for or against it. But from
1952-58 onwards these thingg have
been going on. Thig is only a gymp-
tom of g deeper malady. That has
been affecting the entire political
structure in our country, I join with
others in expressing my sympathy and
appreciation to the difficult problems
that are belng faced by the people
of Nagaland. Of course they belong to
particular tribes. By just saying that
they are tribal people I do not say
they are not facing any difficulties.
Probably among the tribal people lite-
racy is much higher then among the

Nagaland and D.G, & 8.D.G.
(Nagaland)

Therefore, as a major party, the

'Cangressl’nrtyhumamoreru-

ponsible agnd more effective role to
play in this one ang the other parties
may follow them if they get a better
example in this respect.

Only by this symptom of defection,
the ministry is being toppled dowm.
I am glad that Mr. Goswami, at last—
the persons like him,~nowadays is
also quoting some figures on how
much of the percentage of the votes
is polled by a particular party and
how many seats were gained by them.
There should be a correlation and
there ghould be a proportional repre-
sentation—either , persop, who gets
over 33 per cent votes should not get
seat or if that person gets more than
66 per cent votes he gets a seat. Of
course he did not mean that, Take
the case of Nagaland. There the UDF
got twentyfive seats which hag got
35 per cent of votes polled wheress
the NNO got 23 seats with more than
33 per cent votes polled. It shows....

SHRI DINESH CHANDRA GO-
SWAMI: I do not mind your taking
advantage of what I said.

SHRI SEZHIYAN: I only say that
that kind of wisdom has now dawmed
on their party. 1 welcome it. It
should be pushed to the logical ex-
tent to see that this iz done. As I
said, earlier when I made gome ob-
jections to the Proclamation, it was
not with a view to stall or to bring
the administration of Nagaland under
the Presidential Rule. Because, yes-
terday, Professor Mukherjee said—
he is not here now-—that we should
viewed with some concern thig very
delicate situation but let ug not aggra-
vate this Whenever we raise this
issue, it is not with a view to aggra-
vating the difficulty or to embarrass
the Government. What we want is
this that whenever we make rules
with regard to financial discipline
ete., let us follow that one. That is
the only way to help functioning in
a healthy liamentary democracy
not only here but even in the States
also. That is why when we raised
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pépers and I wrotg this moming geek-
ing cerain clarifications. He has been
kind enough to give the reply stating
that he is looking into the matter.
But my trouble is suppose there are
somie patent errorg and pass these
demandg what s going to happen and

supplementary amount now required
is Rs. 380 lakhs That means as per

ve!de'lel, hospitality expenses, etc.

My assumption is much of the

are for amounts to be gpent and not
f6t amounts already spent.

-
Lows (Amat) Ord. ond B °

SHRI SEZHIYAN: Sir, whatever
the House or you may decide, these
are the things that I wanted to bring
to the notice of the House. T hope
they will taks this into consideration
for future guidance as well as for
future action.

ft We @ (fwx) ;e
ey, el ¥ o Sfedz ¥ wrew
am fiear mar €, & Sew @i Q@
g wrar wren g fs wror 3w A g1
g W wwEager Wi g
raTaer dW T €, W TF g IEW
T 76 7w % qw ¥ wfa o
TET Y FwAT § W SRy WY ST
N aeft ) s gfe
@ gu dar fs wgear andt 7 wer
o g W dw ¥ el W fer
TEW T 9397 | wfefewr w1 wrer-
afreor ¥R g

¥ fon fred dw mw ¥ qw
e oft & ot T vt § wg A
g &\ arfefevs & ssaveiteTs
¥ forg faevar oft 3w & aofdar dw
o T Bt W W o der &
THARA® SN & QU Jw & Afaw
vam & fay stfrw @ o o o
e e § 5 5 S 3 fire e
forer g Aeffeww ardfe o vy §
vt ag S wftwr W@y w of
0 W ¥ AT W TR g v
Wi o 81 2w ¥ aw o wifer o
g wwdt § ax 3w e gw fitfowr B
ferfurew T ¥R, T wremshvor
* ¥ Tt e & % qwire ' o,
wgt wRawr dw o difew g ofr )
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warew atlteg : wmrite & art ¥
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o dhwe v : & aarite ¥ AR #F
wg W § W aw g owifi ®
iy & *0 Tw ow AETY
W Aw F wff off il o T
wif € wR wi o o SR s
W W)

& wgt o war o X fofar oft &
IROT T W @ BT A e
wyt 9T wier | X et fie g AW
Mo Rewr 7 sl oW & W
o areqw & ok 7 fetr off &
fagrt & s W aw @ W W
Lol

Iy wgNw : wgt o g ?
¥ & av amde X g ?

ot viwe ¥ : e § oy feafa
gk v fafr Raw i § ok
Ty TF g I qw ¥ feufr w7 w@w,
aw e ArmeE & it mfe o @
ey § o st o A few awar
L {

feirar oft & ety AW & s
i afs g ¥ o wmsarefier fear
WA | I AT W AW wA & fag
o sy wrr v @ § S o g
¥ armiy # wepuredear W T
Wt averercer ST o7 Ty § Wi I
w1 g ofcorrr & fe wrer ToeTT W
wgt gt wrew A ST AR g |
off JwTw aromw & o fgwr W&
e dwd o e B o9
e A ot Y sy R

firqerr . . (wmwaw) |

MR, DEPUTY-SPEAKER: Order
plesse. What is all this? These

and D.G, &k SDG.

(Nagaland)
should be a limit to al}] ths. You
have not eome {0 the subject. You
were talking of something else. 1 can
tolerate irrelevancy up to a oertain
extent. But, where your irrelevancy
comes to g point, where you .are go-
ing to create an explosion in the-
House, it ig my duty to stop that.
Please come to Nagaland.

SHRI SHANKAR DEV: Without

creating any explosion, I come to-
Nagaland.
e { oY wvEEET oYt

fem g or S d it Mromg &
T wgafe s Wy s awr g
¥ 3 weriew Wvw, 9w Aifaw e,
¥ wT ww @ & fagdr wfiwe
¥ umdar w€ur fr ag W www
% orf o A o v @ g QO
i a R §, wi-wit onir s
a ot agm o oS L L

MR. DEPUTY-SPEAKER: I am
talking about the relevancy of what
you say. I am not saying that you
do not have the right to speak. But
is it relevant?

St e W Wi i Qg
e feege @ 2

IR W wgr WAz ?

Misecw:INged o
IJA® WERTEW H T FL JATA ATRAT
frmmemfwrg @ @
feram & W WY wqwTEAEar
ww o § ST W o § feer
& Y & I F FRO ATOEE ¥ qAG
W & Adr fggem &
wl:&q«mﬁgw 1
AT AT 9 Tear § wafeaw
qhuﬁmzﬁ#m
ﬂmmwrﬂq W wek
famr wamd |
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MR. DEPUTY-SPEAKER: It is not
incumbent upon me to allow him to
say anything he likes. It is my right
to decide what is relevant and what
ig not relevant. Now I tell you not
to speak about these things, because
they are not relevant to the subject.

SHRI SHANKAR DEV: But I have
a right to explain.

MR. DEPUTY-SPEAKER: You can-
not explain.

SHRI M. RAM GOPAL REDDY:
He was explaining so many murders
are taking place.

MR. DEPUTY-SPEAKER: I do not
want any explanation. He can ex-
plain his own position

SHRI RAM GOPAL REDDY: Sir,
he was trying to say....

MR. DEPUTY-SPEAKER: Mr.
Reddy, I do not want too many ad-
vocates to explain his point. I can
understand him all right

oft siwT ¥X - § g F@ET WA
Z fr o aridadw S aw T i
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SHRI P K. DEO (Kalahundi): Mr.
Deputy-Speaker, Sir, it is our pain-
ful duty that we have to arrogate to
ourselves the powers of the Legisla-
tive Assembly of Nagaland and pass
the budget of Nagaland. I am here
since the gecond Lok Sabha, and I
can say that this House has been seiz-
ed with the problem of Nagaland
right from the second Lok Sabha. 1
recollect how Pandit Jawaharlal
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" Bince that tine we have been ex-
pecting all round progress in Naga-
land in the proper functioning of all
«democratic institutions in that part of
4he country. But, it is the misfor-
tune of this country, as has been
rightly pointed out by Professor Hiren
Mukherjee, that defections are being
engineered from Delhi, the institution

the non-Congress Governments, or
such Governments which are not ac-
cording to the liking of the Centre.

, This is the 37th time that this has
happened. We all want that the
Nagaland Government should be of
a representative character, shoulg be
of a democratic character gngq that it
should function properly.

In the last general elections no
party in Nagaland had an absolute
majority. So, the single Ilargest
party which came with 25 MLAs in a
House of 60 was asked to shoulder
the responsibility of governing Naga-
land. After that, the usual horse
trading, defections, aya-ram and
gaya-ram came into play and we are
now facing a situation at the moment
where no party ig in a position to
form a stable government, according
to the report of the Governor. Shri
Jamir was a responsible member of
this House and for some time a
Deputy Minister and he discharged

responsibilitier with distinction.
When a member of the State Assem-
bly of the callbre of Shri Jamir claims
that he has got the following of 33
members in a House of 80, he should
have been given full scope to try his
strength and to establish that he
carries the majority with him, But it
is our misfortune that Shri Jamir was
denied the privilege of trying his
strength on the floor of the Nagaland
Assembly,

Here I would like to say that Raj
Bhavan should not be the proper
place for counting the heads of the
various MLAs according to their
party affiliation. The proper forum
mummuﬁumm
8ccording to established

Mhdﬂmdmm-
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kers' Conference. 1 am surprised to
find that the Speaker of the Naga-
land Assembly is a party to the deci-
sion for the imposition of President's
Rule in the State of Nagaland. He
has given various reasons for it. ““He
says that he could not properly con-
duct the proceedingg of the Nagaland
Legislative Assembly there was acute
tension, there was a likely attempt
on his life and so he felt that the
House should be adjourned for a
month till normalcy could be restor-
ed, by which time the tension may
die out and normal atmosphere would
be created. But it should not be for-
gotten that thiz is the very same
Speaker who changed his political
colour so many times. So, it cannot
be assumed that he will be holding
an independent view, because his
credibility is a big question mark.

The Advocate-General of Nagaland
has dittoed the recommendation of
the Governor, so far as the imposi-
tion of President’s Rule is concerned.
¥n this connection, I would be failing
in my duty if I do not charge the
Government of dereliction of duty by
keeping in cold storage the Anti-
Defection Bill, as has been rightly
pointed out by Shri Hiren Mukerjee,
because of which defection hag be-
come the rule of the day. As was
rightly mentioned, the Orissa High
Court passed a stricture against the
then Governor of Orissa, Shri B. D.
Jatti, for not having allowed the op-
position to form the Government by
not giving them an opportunity to
prove their strength on the floor of
the Orissa Assembly. Yet, imme-
diately thereafter, he was elevated to
the position of Vice-President

Secondly, I must express my indig-
nation at the way in which the insti-
tution of the Governor is being used
to topple the various opposition gov-
ernments.

The Governor holds such a position
that he is not impeachable like the
President of India. He holds office at
the pleasure of the Home Ministry.
He is being guided by the Home
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Mr. Jamir, is known to us person-
nally,

Another point that I would like to
impress at this stage as a sort of
logical corollary ig thal, in building
up a political system or political
institution, with due deference to the
great contribution made in this House
by the independent members like
sShri Rana Babadur Singh and Pro-
fessor Mavalainkar, I would still
prefer a mandate of a party for the
minimal eguirements of political dis-
cipline....

MR. DEPUTY-SPEAKER: You are
quite free to do that. But come to
Nagaland.

SHRI B, V. NAIK: Another pomnt
that I would like to suggest here is
that the question of restarting the
democratic life in Nagaland after a
period of time seems to be a distinet
possibility. I think, the Government
of India, without leaving it only to
the Governor of the State of Naga-
land because he becomes a local, he
will be virtually administering 1t on
behalf of the President, the Ministry
ot Home Affairs should invite the
members of the now suspended Legis-
lature and try to thrash out the whole
thing. Or else, as has been properly
suggested by the very senior Member.
Shri Basumatari, one of the senior
members of the Council of Ministers
from New Delhi should be able to sit
together with the representatives of
the people ther2, who do not cease to
be representatives, and iron out their
differences, so that the democratic
functioning of the State of Nagaland
is made possible

Another point which I want to
make is this. Right in the month of
March of any year we have secn a
erop of suspensions coming up. One
of the reasons which was seen quoted
in the letter is that the entire func-
tioning of the governmental machi-
nery will come to a halt because the
Appropriation Bill will not be passed
Though I appreciate the sanclity of

31st March, that the time of final
328 L8~-11
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reckoning for the year is most essen-
tial, I think jt is a matter for consi~
deration. The Governor asked for one
month’s time and that one month
could have been given if it were not
at this critical juncture, at the end
of March. The unhappy fate of the
Nagaland Assembly could have been
solved if this crisis had developed,
say, in the month of December 1974
or January 1975 there would have
been still time to keep the Assembly
adjourned sine die for a period of
one month or so and in between solve
the problem. But now we are faced
with the arrival of 31st March....

MR. DEPUTY-SPEAKER: May be
we should tell Members of Legisla-
tures not to defect in March but in
some other month—any month except
March.

SHRI B. V. NAIK: | am only sug-
gekting that some constitutional reme-
dies can be thought of without Jower-
ing the power of this House.

MR DEPUTY-SPEAKER: We can
write that in the Constitution—defec-
tions except in the month of March.

SHRI S. M. BANERJEE: You havc
answered my question. Defections—
how can you avoid it in this country”
Even during the Ramayana age it was
there You know Vibishana. He was
the first defector.

SHRI B. V. NAIK: No.
Sugriva.

It was

SHRI S. M BANERJEE: Ho was
not a human-being.

MR. DEPUTY-SPEAKER, Mr
Mavalankar.

SHR1 P. G. MAVALANKAR (Ah-
medabad): Any imposition of Presi-
dent’s rule must be considereq =2
retrograde step because it puts ihe
clock back. Alrdady democracies sl
over the world and particularly in
the developing countries like ours,
seem to be perennially in erisis and
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the happenings like the onvs in Naga-
land make democracy se{ not only
to be continuously in crisis hut also
on the defensive. Therefore, 1 feel
that the imposition of President's
tule is a very unwelcome phenome-
non. But, it seems judging from the
report of the Governor and from
other reports that have come from
Nagalangd through the Press that per-
haps this was the only thing left for
the Governmen of India to do.

It is very sad that from 1950 to 1975,
these 25 years and 2 month; that
we have implemented our Constitu-
tion, we should have had 37 occasions
in one form or other for imposing
President’s rulg in this State or that
State in the Indian Union. That
perhaps speaks not very well about
our political maturity or polilical
morality. Now, if President’s rule
had to be imposed in Nagaland as
the only effective and last remedy
available, I can only hope that it will
work and work in terms of clearing
the polluted wir of political defedtion:
and political immorality

If you look at the problems of oui
polity and of Nagaland in particular,
then it should mot be forgotten that
the elections thuge tovk plare only
last year, to be precise, in Febrvary
1974. It is thus hardly one year, ani
the fact tht within onn vear vr :0
such an important border area of our
country should be faced with such
unfortunate and divisive poltical
affairs, I must consider, it is a very
great calamity.

I am quite sure that we must look
at this problem not from the point
of view of this party or that party
going out of power or this party or
that party coming into power, but
from the angle of the kind of repur-
cussion it has on the gensitive border
area which in turn brings unueces-
sary and avoidable prrblems in it3
wake for the entire country. Because
of this one year's rule in Nagaland
by the UDF Ministry there was at
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least a semblance of stabllity, but
that gemblance of stability as¢ has
melted away and it has brought a
setback to the stability, which 1 dc
not know how long we will Luke to
repair,

Now, as 1 was gaying, Nagslangd is
a special security area because of the
problems of insurgency. It is also @
highly sensitive area in more than
one sense. The people of Nagaland,
sensitive, simple and siuccere, have
been put to al] kindsof distress and
difficulty over a period of time. There
was a time when the yuality of the
people of Nagaland was very special
They had e certain ch im of simpli-
city and vpontaneity and their honesty
and simplicity both of which seemed
at one :ime thel specia’ characteristics
of the Naga people ara no longer
true to-lay of these very people.
This is 1 decline wh't, has tc be
regretted by all of us who believe in
the virtues of simplicity and hunesty
I am told that in 1944 when the
War—the Second World War I am
talking of —toucheqd the area of Nauna-
land, what was then ca'led the Naga
Hills, at that time their was one
British Deputy Commissioner—I think
he wuas the last Britich Deputy Com-
missioner; for the Naga Hills—Sir
Charles Pawsey....

MR DEPUTY-SPEAKER: Why go
into all that?

SHRI P. G, MAVALANRKAR. When
the War rame, he said that th. first
casualty wag honesty.’

The first causualty in war, generally,
is truth.’ When war came to those
arcias, people, who used tc be iriendly,
full of honesty, ete. lost <01 ‘e pof these
qualities of life. Nagus we,e known
for a certain code of conduct, a cer-
tain individual and svrial morality,
not bothering themseives about sel-
fishness, and i#f somebody overtiok
them and went ahead, they used to
say, al] i:ight brother, be happy go
ahead. That fine quality hag gone
because, I am sarry to say, politicians
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have gone ifo Nageland or rather
have grown into Nagaland, thos? who
have becomie ambitious, greedy,
power-minded and so on. Defection
has made 8n acute situation, a gort
of acute temsion And, in this conne:-
tion, I would like to yuote a line
from the report of the Governor
where it says ag follows:

“The fact that six members, ine
cluding some Minislers had defect-
ed twice within ten days can only
be regarded as a case of totally un-
principled and unabashed beho-
viour.”

One replly feels sorry that the epi-
sodes of “Aya Ram” and "“Gaya Ram”
of Haryana should hav- gone on to
a far off place like Nagaland’® What
is the remedy? There is already be-
fore our Parliament, before thie Joint
Select Committee, a Bill supportedly
for removal of defections DBut that
Bill is not striking at the root of the
problem. After reading all the repurts
about the¢ present crisis in Nagalaad,
I wonder whether we should net f9
ahead with one simple provisien—
that no defector will be inadey 2
Minister and that the gizg of the
Cabinet should “e restricled 1o not
more than a cretain pereentage of tha
total membership of that purticul~r
House. Having 18 or 19 or 20 Minis-
ters in @ House of sixty, make., 1€ully
a mockery of everything. Therefore,
what I would have thought ghould
happen is that this sort of action
which happened in Nagaland should
in turn give us a fresh stimulus to
think concretely in terms of restric-
ing the size of ministrie; so that the
lure of office does not touch the
people there.

I wll not go into the question of
party politics, UDF and NNO, United
Democratic Front and Naga National-
ist Organisation, in Nagaland. But
I would say, this game of defection
in Nagaland once again has proved
how such a game is dirty and devilish
and how it can bd destructive to the
healthy growth of parllamentary de-
mocracy.

Nagaland and D.G, & S§.D.G.
(Nagaland)

I would have liked to sit down at
this point, but my good friend Mr.
Naik made a reference wittingly ot
unwittingly to the role of independ-
ents in the Nagaland Assembly and
said, there are 12 independents and
because of their defection the problem
started and he tried to make out as
if that was the whole reason for this.
To call such people as indepondents
would also be wrong in the scnse
that they were only waiting for some
chance! A real independent is one
who is not dependent, but who is
always dependable for his integrity,
for his opinion, for his character.
This is the main thing.

In the end, before I conciude, I wish
to quote again from the Govecrner's
report. He says:

“It is only a fresh election, at
which the electors may withhold
their support from defector; that
holds out the prospect of a fully
stable Ministry.”

Although this is a fond hope, I also
hope like the Governor, that after
some period of time, Nagaland will
be given a chance of a fresh election,
a fresh Assembly, a fresh Govern-
ment, which will free the State from
this disease and defect of defections.
With these words T conclude.

——

16.60 hrs,

SHRI PAOKAI HAOKIP (OUTER
MANIPUR): At the verv outset I
would like to thank the Minister for
presenting this budget for the State
of Nagaland. I am sorry to say that
it is very unfortunate on the part of
the people of Nagaland at this junc-
ture to have the State of Nagaland
under President’s Rule. This has to
be done wunder the circumstances
which could not be avoided.

As a layman I would like to touch
only one point. On the front page of
the Report of the governor, para 3,
says:
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“Shri Jamir now claims to have
33 members in the UDF, and has
sent me letters signed by each of
the 33 promising, in the nanve of
God, their unchanging loyalty to
the UDF.”

Thig is very surprising to hear this in
¢he matter of defection, How they
‘ake the name of God is a surprising
thing to me. Why could not this mat-
jer be considered seriously?

Another thing that I would like to
refer to is this. Some Members from
the Opposition side have the tendency
o criticise the Central Government
Jor the imposition of President’s Rule
in the State of Nagaland., For the first
time in the history of India, in that
State. President's rule has been im-
vosed not by the Centre but by the
tepresentatives of the people of
Nagaland themselves, There are no
parties there in Nagaland Legislature.
There are some local organisations
called N.N.O, and U.D.F: No ideolo-
gical parties. The Speaker of the
Legislature tried to do something
sgainst a democratic spirit. My infor-
mation is that on that very day when
the Speaker decided to adjourn the
House sime die, there were Members
who had collected themselves inside
the House. They were physically
present—one side led by Shri Jamir
with 33 Members and the other side
with less than this number. When
they were physically present here,
one is surprised how the Speaker had
not decided as to who commanded
the majority in a House, Why did he
decide to adjourn the House sine die?
What is the point in this? I would
like the action to be considereq seri-
ously in the besgt interests of a Par-
liamentary democracy if at all it has
to function. I am not here ialking
from the point of view of any party.
I am speaking from the point of view
of parliamentary democracy. It is
very unfortunate on the part of Naga-
land people that they have to be
brought under President’s rule They
should continue to enjoy whatever
they are enjoying socially, politically
and administratively and should be
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drawn Into the naffonsl main-
stream. They have %o function
smoothly I do not know why the
elected people themselvés brought
about the imposition ot President’s
rule in the State of Nagaland. It is
for the people of Naghaland to decide
it. I hope this President’s rule will
be as brief as possible and the elected
representatives will have the earliest
opportunity to decifle for themselves.
Being a Member from Manipur, we
have the experience of President’s
rule for a number of times and we
know how under the President's rule
the officials behave and what the
sufferings of the people are.

MR. DEPUTY-SPEAKER: As we
are having a nomnibus discussion on
many issues together, T will first call
the Home Minister and then the
Finance Minister.

THE MINISTER OF HOME AF-
FAIRS (SHRI K. BRAHMANANDA
REDDY): _Mr. Deputy Speaker, Sir,
I have heard with as much attention
as possible the several gpeeches made
by the hon. Members who parti-
cipated in this debate In the end I
feel that it may not be necessary to
waste the time of the House with a
lengthy reply. You are aware and
the hon. Members are aware that
after a good deal of consuliations
with Naga leaders and others a 16-
point agreement emerged. State-hood
to Nagaland was given and Article
871A prior to the State-hood was in-
troduced in Parliament which govern-
ed the reltions between the Centre
and tha State of Nagaland.

After that several years have passed
in which responsible governments
have functioned and I must also say
to the credit of fhose governments
that a reasonable effort has been
made to improve and develop the
area, to improve the communications,
ete. ete. though one might wish that
a good deal more could have been
done.

Now, Sir, so far us the gituation
there is concerned, oftentimes it has
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some during Question Hour and on
gevergl other occasions that after the
State-hood and the responsible Go-
vernment coming, in many of the un-
dergrounds “have come over-ground
and in accordance with the promises
given they have been sufficiently re-
habilitated. But it is unfortunate
that now and before, a few hundreds
of insurgents, a few hundred of un-
der-grounds have been trying to have
contacts with the foreign powers and
get possible inspiration as well as
arms ete. and it becomes necessary for
the police and the security forces to
deal effectively with that insurgence.

Sir, when the 18-point agreement
emerged...and Nagaland became a
full fledged State, so far as the Con-
stitutional position is concerned, there
is a finality and there is no question
of any political problems still re-
maining. But, obwviously, the House
does not expect the Central Govern-
ment to be soft to these undergruunds
who have been attempting to speak
out and get arms and ammunition
etc. from a foreign power. Sir, as has
been rightly remarked by Prof.
Mukherjee, a very lengthy and argu-
mentative report has been given by
the Governor which I have pluced
on the Table of the House. From a
reading of the Report, it is clear to
anybody that in spite of his attempts
to get the relative strength of the
parties tested on the floor of the
House, it was not possible and how,
1n a situation like that, specially, when
the Budget had to be passed and the
Appropriation Bill had to be passed.
he was compelleq to recommend the
imposition of President’'s Rule. I do
not want to go into the lengthy report
of the Governor, Sir, because, hon
Members would have read it. Now, I
am very soiry that an unfortunate
and, I should say, an uncharitable
remark has been made by Prof.
Mukherjee and Mr. Deo as well and
posgibly during my absence, by some
friends from the Opposition that this
was toppled because of Centra) Gov-
émment’s intervention. I want to tell
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the House in confidence and absolute
sincerity, Sir, that there has been ab-
solutely no kind of interferrnce from
the Central Government, The events
took place In such a quick succession
and until the Government’s report
came, we were not aware that Jasokie
lost his majority or even Vizol lost his
majority. Of cturse, it was claimed by
Jasokie that but for the duress and
the threat etc, he would not have lost
his majority in the House. In this
connection, it may be useful to point
out to the House what the leader of
the UDF party, Mrs, Rano Shaiza has
said and what Mr. Jamir, leader of
the UDF party in the legislature has
said. Thig is for your information,
Sir. This is what Mrs. Shaiza has
said: -

“Although the UDF commands a
clecar majority at the time of the
Proclamation, the party considers
the action of the Governor suspend-
ing the Assembly to give respite for
forming a more stable fulure Go-
vernment fully justified.”

I may also read a line or two from
the letter written by Mr. Jamir, lea-
der of the UDF party in the legisla-
ture,—~who claimg major:ty—to the
Governor.

“Respected Governor,

I on behalf of my party, express
our.

“appreciation for the right deci-
sion you have taken to keep the
Nagaland Legislative Assembly in
suspended animation. You have
becen very frank to us all through
this crisis and I beclieve that under
your guidance, a stable govern-
ment will be formsd without

MR. DEPUTY-SPEAKER: How
can animation be suspended? How
can you suspend animation? If you
suspend animation. there is death.

SHRI K. BRAHMANANDA REDDY
Sir, this is what he said. I quote
two sentences from the letter written
by Mr, Jamir.
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Now, Sir, one other remark hés
been made, namely, that the Nagaland
budget shows an extraordinary item
of expenditure on the State police.
But, if you go through the budget, in
regard to some jtems—I do not want
to go into the entire thing, for in-
stance, in public work housing, roads
and bridges, you find that the amount
is Rs. 2247.000 and odd. Power pro-
jects Rs. 443 crores, water supply
Rs, 2 crores, agriculture and minor
jrrigation Rs. 224 crores, indugtries
Rs. 2.27 lakhs, etc. The expenditure
on State police comes to one-
thirteenth of the total expenditure.
I do not say for a State like Naga-
land it is small, but ull the game it is
not a very extraordinary item of ex-
pgnditure; considering the circum-
stances prevailing in that State,

Naturally, the Governor will not
only run the day-to-day administra-
tion of the State but also take steps to
see that the developmental effort is
not neglected and concentrate his
attention on development. You are
also aware that the Nagaland area had
recently a sugar factory. In fact, as
Chairman of the Finance Commission,
1 had an opportunity to visit Naga-
Jand, and I saw the Sema area, the
Angami area and other areas. It was
kind on the part of the men, women
and children that they greeted us and
welcomed us. We found that there
is great scope for Nagaland to develop
provided the activitieg of the insur-
gents are reduced. I can say from
the feelings I got that the Naga people
are vary anxious to develop their
area, Of course, as compared to the
rest of the country, education is more.
All the same, the area requires deve-
lopment More and more people
should get irito the mainatream of
national life, go to other parts of the
country and serve in their respective
fields. It is quite in cvidence that
many young people from this area are
coming into the IAS, TIPS efc. and
serving in other areas very well. We
want more and more of them to do =o,
Unfortunately. because of the activi-
ties of a few hundreds of insurgents
the tranquillity and peace of the aree
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is being disturbed. 'The sooner all of
us make an effort 15 see that this
goes down and 1o

1 have nothing more to say except
that the Anti-defé€lions Bill is before
the Joint Committee of ParHament,
It has had severa] sittings and I hope
the deliberations of the committee
will be conclulled shortly and the re-
port presented to ~Parliament for
consideration.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE):
Sir, at the outset let me express my
gratitude to the hon. members for
allowing me to present a budget
document though it was not in its
proper form and for allowing the
budget to be considered by the House
by suspending a rule, which we were
not in a position to comply with,
Most of the members who have taken
part in the discussion have concen-
trated on the political aspects and
these points hava been answered by
my senior colleague, the Home Minis-
ter.

Two or three points were mention-
ed by the hon, Members during the
course of their observations I would
first take up the point raised by Shri
Sezhiyan. I have received his letter
today and I have replied to it where I
have explained the situation in which
we had to bring this budget. Here 1
would like to mention that we do also
fee] that some sort of guideclines should
be framed and issued to the various
State Governments in order to meet
the contingencies which are occurring
nowadays, It would be better if one
uniform pattern of financial admini-
tration could be evolved in various
parts of the country, of course keep-
ing in view scope for accommodation
to meet the particular demands and
requirements of the individual States,
Had it been there, perhaps, it would
have avoided a situation like the
present one. Regarding the points
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mentioned by him in his letter and in
nis observations on the floor of the
House, I wiil collect information from
the State administration and pass
them on to him,

‘While making my observations on
the budget I have tried to highlight
some of the salient features of the
budget,particularly financial assistance
and a few other points, It has been
possible in the current year to in-
crease the Plan allocation to some ex-
tent, though nol! to a substantial ex-
tent. While last year the Plan allo-
cation was Rs. 14 crores, this year it
ts of the order of Rs. 15.24 crores.
While Central aesistance last year was
Rs. 7.12 crores, this year it i3 of the
order of Rs. 9.12 crores. Therefore,
it is not correct to say that the
Centre is administering Nagaland only
through police and military, without
taking care of the economic develop-
ment of the aren, Some of the major
projects, including the paper project,
have been taken up at the initiative
of the Centre, and some more projects
are coming up.

One of the points raised by Profes-
sor Hiren Mukerjee has been replied
to by the hon. Home Minister, by
quoting certain figures to show thet
it is not a fact thai the bulk of the ex-
penditure in the budget has been ear-
marked for police administration. For
Instance, even in a small State like
Nagaland the allocation for power
projects this year is Rs. 4,4357.800.
Another important feature of this
budget is the provision for grids.
While many of the developed States
have not been able to take care of
their particular areas, specially in the
matter of grids, in the case of Naga-
land the allocation this year for that
fs Rs. 85360,000 Certain other
deve'opment projects have also been
mentioned in the hudget to tnke care
of that area.

A reference was made to literacy in
l!:'ualand. The percentage of lileracy
not bad as compared to many other
developed States, Some of them are
still far behind Nagaland. The allo-
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cation for education is Rs. 5,31,78,000
in a budget of about Rs, 58 crores. So,
the percentage of allocation for educa-
tion is not bad ir comparison with
many other States.

I agree with many of the hon. Mem-
bers who have expressed the hope that
the spell of President's Rule should
be as brief as possible and it should
be possible for the people of Naga-
land to arrive at a decision about
having a Government of their own for
sorting out their problemg 80 that they
can transact their business on the
floor of their Assembly, which inci-
dentally would be a relief to us to
some extent, so that it would be possi-
ble for them to take care of all the
developmental aspects of their area.

MR. DEPUTY-SPEAKER: 1 will now
put the Resolution to the vote of the
House.

The question is;

“That this House approves the
Proclamation 1ssued by the Presi-
dent on the 22rid March, 1975 under
article 356 of the Constitution in
relation to the State of Nagaland.”

The Resolution was cdopted.

MR. DEPUTY-SPEAKER: I will first
put the Demandg for Grants on A--
count to the vote of the House.

The question is:

“That the respective sums not
exceeding the amounts on Revenu.
Account and Capital Arccunt shown
in the third column of the order
paper, be granted to the President,
out of the Consolidateq Fund of the
State of Nagaland. on ccrnunt, for
or towards defraving the charges
which will come in course nf pay-
ment during the yrar ending the
31st dav of March, 1976, in respect
of the heads of demands entered in
the seeond column thereof—

Demands Nos. 1, 3. 4 to 9 and 12
to 55."
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The motion was adopted.

MR. DEPUTY-SPEAKER: Now, I
put the Supplementary Demands for
Grants to vote.

The question is:

“That the respective Supplemen-
tary sums not exceeding the
amounts shown in the third column
of the order paper be granted to the
President out of the Consolidated
Fund of the State of Nagalung to
defray the charges which will come
in course of payment during the
year ending the 31st day of March,
1975, in respect of the following
demands entered jin the second
column thereof—

Demand Nos. 1, 3, 5, 7, 9. 12, 15
to 18, 20, 22 to 24, 27, 29 t) 31. 3.
45, 46, 49, 51, 52 and 54"

The motion was adupt:d

16 27 hrs.

NAGALAND APPROPRIATION
(VOTE ON ACCOUNT) BILL®, 1975

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE):
Sirt, I beg to move for leave to intro-
duce a Bill to provide for the with-
drawal of certain sums from and out
of the Consolidated Fund of the Staie
of Nagaland for the services of a part
of the financial year 1975-76.

MR. DEPUTY-SPEAKER: The
question is:

“That leave be granted to iniro-
duce a Bill to provide for the with-
drawa) of certain sumg from and
out of the Consolidated Fund of the
State of Nagaland for the services
of a part of the financial year 1075-
?e.l

The motion was udopted.
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SHRI PRANAB KUMAR MUK-
HERJEE: I introducet the Bill. I beg
lo move:t

“That the Bill to provide for the
withdrawal of certain sums #rom
and oput of the Consolidated Fund of
the State of Nagaland for the ser-
viceg of a part of the financial year
1975-76, be taken into considera-
tion.”

MR. DEPUTY-SPEAKER: The
question is:

“That the Bill to provide for the
withdrawal of certain sums from
and out of the Consolidated Fund of
the State of Nagrland for the ser-
vices of a part of the financial year
1975-76, be taken into considera-
tion."”

The motion was adopted.

MR DEPUTY-SPEAKER: We now
take up the clause-by-clause consi-
deration of the Bill. I put the clauses
to vote.

The question is:

“That Clauses 2 and 3, the Sche-
dule, Clause 1, the Enacting For-
mula and the Title stand part of
the BillL”

The motion was adopted.
Clauses 2 and 8, the Schedule, Clange
1, the Enacting Formula and the Title

were added to the Bill.

SHRI PRANAB KUMAR MUK~
HERJEE: I move:

“That the Bill be passed”

MR. DEPUTY-SPEAKER: The
question is:

“That the Bill be passed”
The motion was adopted.

——
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